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RINDIA 

TEN RUPEES 

SPECIAL 
ADHESIE 

TWENTY RUPEES 

SPECIAL 
ADHESIVE 

BRFORE HON'BLE NATIONAL GREEN TRIBUNAL, 
EASTERN ZONE BENCH, KOLKATA. 

BIKRAM MARANDI 
0. A. N0. 

and state as follows: 

STATE OF ODISHA & OTHERS ...RESPONDENTS 

I, Bikram Marandi, aged about 40 years, S/O- Samaray Marandi, AtPO 
Rajpur, PS- Jaleswar, Dist- Balasore- 756086, do hereby solemnly affim 

Verified on 

1. That I am the applicant in the aforesaid original application and 

execution application. I have been duly authorized by the applicant 

VERSUS 

AFFIDAVIT 

no. 2,3 4, and 5 to swear affidavit on his behalf. 

OF 2026/EZ 

2. That the facts stated above in this application are true to the best of 

my knowledge and belief. 

ADVOCATE 

1o/oulog5 

IDENTIFIED BY 

...APPLICANT 

of the above affidavit are true and correct. No part ofit is false and 
nothing material has been concealed there from. 

y . 
Adyocatelh(t 

39enny arm on in 

(ersoy, ": 

VERIFICATION 

A Cutack nn...0M 

UTIACK 

at Cutact that the contents 

DEPONENT 

PDa 

DEPONENT 

the Bonem 
indestrae 

oteNOy 

nowtodge. 

tAMA CN NOTARY 
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.Date 

opy submitted to the Collector, Balasore/Sub- collector, Balasore for favour of kind irforrnatuos. 
andnecessary action 

Memo No ..tls .Date 

Ass1stant EXecutve' Engineer, 
Jaleswar IrrigationSub- Division, Jaleswar. 

Copy submitted to the Executive Engineer, Balasore Irrigation Division,Balasore. 

Assistant Exeçutive Engineer, 
Jaleswar Irrigation Sub- Division, Jaleswar. 
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MINING PLAN 

(Form-0) 

Annextee-N 

0f 

(See Rule 28 (4) of the Odisha Minor Mineral Concession Rule 2016) 

SIKHARPUR SAND BED 

(Plan Period-Five Years) 

In Favour of 

Over an area of 12.00 acre or 4.856 hectare in Village Sikharpur 
Ünder Jaleswar Tahasil of Balasore District, Odisha. 

Tahasildar,Jaleswar,Balasore 
Govt.OfOdisha. 

NNG orFICER 

APPROVED 

Prepared by, 

SRI PRAVATA KUMAR SAHO0 

D.M. Regd. No. ROP/OD/025/2015. 
Geoimage Systens (P) Ltd. 

Plot No-L/3-139, Acharyavihar, 
Bhubaneswar-751013 

Miing oicer 
Baipada Circle. Baripada 

03.292) 

. 

PIO-Cum-Mining Officer, 
Baripada Circle, Baripada 
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SI No. 

II 

III 

IV 

Form -0 

Certificate from RQP 

Annexures 

Maps 

PARTICULARS 

CONTEN TS 

APPRoVED 

icef Mining Barlpda Circle. Baripada 

PIO-Cum-Mining Officer, 
Baripada Circle, Baripada 

Pages 

1 to 11 

ARIPAD 

Plate I to VI 

P.K.SAHÌO 
RQP/OD/025/2015 
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SI. 
No. 

2 

3 

4 

5 

6 

PLATE 
NO 

II 

III 

IV 

V 

VI 

Location Plan 

Lease Plan 

Surface Plan 

LIST OF PLATE 

Geological Plan 
Development Plan 
Progresive Mine closure Plan 

Copy of RQP Certificate 

PARTICULARS 

TITLE 

Copy of Grant order (Letter from Tahasildar) 

Irrigation Clearance Letter 

LIST OF ANNEXURE 

APPROVED 

Copy of Trace map along with Revenue Inspector Report 

R.I. Certificate on Demarcation of land 

Mining officer 
Baripada Circle. Baripada 

S(2021 

SCADARIPAG 
1:50,000 

AINIHG oFFICER 

16" = 1 mile 

1:2000 
1:2000 
1:2000 
1: 2000 

Annexure No. 

II 

III 

IV 

P. K. SAHOO 
PIO-Cum-Mining Officer, 
Baripada Circie, BaripadaROP/OD/025/2015 

52



CERTIFICATE FROM ROP 

APRROVE 

aFFICE D: 

Certified that the provision of Odisha Minor Mineral Concession Rule 2016 have 

been observed in the Mining Plan under Rule 28(4) of OMMC 2016 in respect 

Sikharpur Sand Bed over an area of 12.00 acres or 4.856 hectares in illage 

Sikharpur of Jaleswar Tahasil of Balasore District of Odisha, state belonging to In 

favour of Tahasildar,Jaleswar, Balasore,Govt.of Odisha. and wherever specific 

permissions are required, the lessee will approach the concerned authority, Mining 

Officer, Baripada. 

NininoMicer 
Baripada ie. Baripada 

HING OFFICEA 

Certified that the informations furnished in this Mining Plan are correct to the best of 

my Knowledge. 

PIO-Cum-Mining Officer, 
Baripada Circle, Baripada 

ARIPAS 

Pravata Kumar Sahoo, 
RÌP /OD /025/ 2015. 
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INTRODUCTION: 

MINING PLAN AS PER FORM-O 
MINING PLAN UNDER RULE 28 (4) OF THE ODISHA MINORINERAL 
CONCESSION RULES-2016 FOR WINING OF SAND oVER AN ARSAI 
12.00 acres or 4.856 HECTARES FROM VILLAGE SIKHARPUR IN 

SIKHARPUR PANCHAYAT UNDER JALESWAR TAHASIL OF BALASORE 

DISTRICT, ODISHA. 

SIKHARPUR SAND BED 

APRROVED 

The lease area of Sikharpur Sand Bed present in river Subarnarekha over an area of 12.00 

acres or 4.856 hectares in village Sikharpur under Jaleswar Tahasil of Balasore district, 
Odisha.The area under reference is considered for five years minor mineral mining project. 
As per the Ministry of Environment and Forest office memorandum No. J-13012/12/2013 

IA-II (1) dated 24.12.2013, approval of Mining Plan of the Concerned state govt. is 

necessarily required for the appraisal of minor mineral mining project. So, this Mining Plan 

is awarded to ROP, Sri Pravata Kumar Sahoo, Regn. No. RQP/OD/025/2015 by the 

Tahasildar, Jaleswar Tahasil, Balasore vide letter No-4233, dated 26.08.2020 and duly 

prepared in accordance with guidelines prescribed in Form-0 for a period of 5 years under 

Rule 28(4) of Odisha Minor Mineral Concession Rules- 2016. Accordingly the Mining Plan is 

prepared and approved, based on which Environment Clearance will be obtained. The 

project proponent will be abide by the provision of (a) Mines Act, 1952 and the Rules & 

Requlations framed there under from time to time for development of minor minerals in 

work man like manner for avoidance of quarry danger which may arise during the 

development/mining of this minor mineral. 

o3-202) 

(Category:-B2) 

This Mining Plan is prepared according to the stipulation imposed in river bed keeping al 

safety measure by Executive Engineer, Irrigation vide letter No- 713, dated- 4.01.2021. No 

mining will be carried out in 7.5m wide safety zone along lease boundary inside the lease 

area. Occurrence of workatble deposit of sand within the area has been proved by studying 

The project 
the exposed litho-units and present surface features within the lease. 

proponent proposes to supply the sand to the public as per demand. 

Mining Bardpada, Cirse. Baripada 

BARIP 

(o202| 

PIO-CumMining Officer, 
Baripada Circle. Baripada 

P.K.SÁHÌO 
RQP/OD/025/2015 
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Name & Address of the Lessee 

Topo-Sheet No. 
Latitude 

Longitude 

A Location plan and surface plan is attached as Plate No- I& III. 

Village 
Taluk/Tahsil 

2.| Particular of the Area (Acreage, Boundary Description &nd S
hedytey (Attach location map and surface plans showing the existing area with contours at 2m interval). 

District and State 
Khasra No./Plot No. : 

Lease Area (Hectares) 

Ownership/Occupancy 

Others 

SIKHARPUR SAND BED 

Existence of public road/railway line 

Nearby Important Market 

Telecom Facilities 

APPRoVED 

Mining 

Khata No. 
496 

Oicer 

Plot No. 

Baripada Circle. Baripada 

1910 

1900 

Total 

Tahasildar,JaleswaBálasóre Govt. of Odisha. 

2 

73 O/1 
: 21°4750.9" N to 21° 4803.1" N 

Sikharpur 

8P1221.3E to 8P12'38."E 

Jaleswar 
:Balasore, Odisha 

MNING 

Kisam 

Nadi 

Whether the area is recorded to be in Forest:The entire quarry lease area of 12.00 
(Please specify whether Protected, Reserved etc.) 

atresot he 

Govt. of Odisha. 

OFFICER BA 

Area (acre) 
9.00 

3.00 

:| 12.00 Acre or 4.856 Hectare 

12.00 Acres or 

(Ref: lease map as Plate-I) 

PIO-Cum-Mining Officer, 
Baripada Circle, Baripada 

4.856 hectares 

ADA CIP 

acres or 4.856 hectares belongs to 

non forest land. 

:There is no existence of Public road 

and railway line within the Lease area. 

However, the area is approachable 

from Jaleswar which is located at a 

distance of 2km. 

:The nearby market is at Jaleswar 

located at a distance of 2km from the 

lease area. 

Telecommunication facilities have 

vastly improved with the advent of 

mobile phones. At Jaleswar 

PK.SAHÌO 
RQP/OD/025/201 5 

the 
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Postal facilities 

Transport Facilities 

Land use pattern (Forest, Agriculture, 
Grazing, Barren etc.) 

3. Status of the Lessee: 

4. 

5. 

6. 

7. 

8. 

9. 

SIKIHARPUR NAND ED 

Individual/ Private Company/ Publlc 
Sector Undertaking/ Joint Sector 

Undertaking/ Others) 
Period of the concession 

Mineral intended to be won 
Name, Address & Registration No. of 
RQP preparing the mining plan with 
validity of Recognition: 

of Competent Order No. & date 

Authority granting the concession: 

(copy of the order to be attached) 

Reserves 

(Prlvate 

area, whether forest If, forest 

clearance obtained: (Attached copy of 

forest cearance) 

APRROVED 

(Estimation to be based on the 

exploration, if anyY, carried out in the 

area or on the local parameters) 

Minng Officer 
Baripada Circle. Baripadd 

3 

telecom facilities are áváilable), 
Postal faclities afes avalathe Jaleswar. 

N.A 

the lease area is located neaby the 
National highway-5. Therefore, 

transport facilitiles are very good for 
this lease area. 

5years 

oFFIC 

Total lease hold area is barren and 
not fit for agriculture, as the area is 
Covered with Sand. 

Sand only. 

CER 

ay 

Mr. Pravata Kumar Sahoo 

D.M. Regd. No.RQP/OD/025/2015 
Plot No-L-3/139, Acharyavihar 

Bhubaneswar-751013 

Validity of Recognition:- 22.09.2025 
Mail id -geoimage_system@yaho0.co.in 
Order No of the Concession - 4233 

dated-.26/08/2020 

PIO-Cum-Mining Officer, 

The entire lease area of 12.00 acres 

or 4.856 hectares belongs to non 

forest land. 

PKSAHO0 

Reserves have been estimated based 

on the Present Surface features, local 

parameters and feasibility report of 

Sand Sairat Sources by Asst. Engineer 

irrigation on 04/01/2021 

ripada Circle, 
Baripada 

RQP/OD/025/2015 
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SIKHARPUR SAND BED 

(a) Basis of Reserve Estimation: 
1. The sands within the river bed have been demarcated on Geological Pa 

the reserve has been calculated by surface area method. 
2. The recovery of used material has been considered as 100% from the total 

volume of sands. 

3. Taking into consideration of the geological features of the area & sand bed the 
reserves has been taken as proved category only. 

4. The proved reserve has been taken from the lower level of expOSure of sand at 
water cOurse cutting, which has been considered 2m below the surface. Sand 

will be replenished during rainy season, so reserve will be sufficient for 

proposed production. 
Method of Reserve estimation: 

In the lease area, the difference in elevation between the highest and lowest points 
is much less. Gradient of the river is also very low. Therefore surface area method 
has been adopted for estimation of the reserve for this river sand bed. The reserve 

has been calculated by multiplying the depth of the deposit with surface area to get 

the volumetric reserve in cubic meter. This volumetric reserve has been multiplied 

with the recovery factor of materials, to get the recoverable reserves. The recovery 

factor has been considered as 100% of the total excavation to get the reserves 
because the area is devoid of any waste material like soil alluvium, which can be 

extracted from the quarry and used in construction of building or road. The mineable 

reserve has been calculated by excluding the reserve blocked under the safety zone 

of 7.5 m all along the lease boundary. The reserve may change after rainy season. 

The estimation of reserve, a symbolic representation may be out lined to calculate the 

reserve as below: 

V =Ax Tx RF 
Where V= VoBume of sand 

APPROVED 

A = Surface area 
T=Thickness of sand 

RF = Recovery Factor. 

The details of Geological and Mineable reserves are given belOw: 

ANING, 

Mining Baripada Circle. Baripada 

4 
OS (o 2o24 

PIO-Cum-Mining Officer, 
Barioada Circle. Baripada 

P.K.SÁHOO 
RQP/OD/025/2015 
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Geological Reserve of Sand - Block- A& B 
CategorY 

Proved Geological 
Block-A 

Proved Geological 
Block-B 

Category 

Proved Mineable 
Block-A 

Proved Mineable 
Block-B 

10. Mining 

Category 

year 

SIKHARPUR SAND BED 

4 years 

Mineable Reserve of Sand - Block- A & B 

Surface 

Quantity is considered. 

area. 

(m') 
(A) 

or mechanized 

36,400 

APPROVED 

12,100 

Oo3 202 

Surface 

Miniñg öfficer 
Baripada Circle. Baripada 

area. 

(m') 
(A) 

29,606 

Thickness of 

8951 

the deposit. 
(m) 

Replenishable Mineable Reserve for all year: 

(T) 
0.6 

Thickness of 

Total Mineable Reserve 

2 

the deposit. 

(m?) 

(a) Whether manual or semi-mechanized 

(T) 

N.B.-Considering replenishment of sand in this particular lease area is assumed as 80% of 

above mineable reserve as per last 5 years sand deposit as it is an existing working source. 

m) 

0.6 

2 

Volume of Sand Proposed Reserve 
available 

Proposed Reserve as per at 100% incidence 
Proved Mineable for 1 35,666 35,666 

28,533 x 4 
Proposed Reserve as per replenishible at 80% incidence 

Proved Mineable for rest 

Volume of Excavatjen 

manual 

carriages. 

(sand) at 100RIPA: 
incidence (m) 

(AxTx RF) 

N.B.- Total mineable reserve is 1,49,798 m is available so far the Minimum Guaranteed 

Osor20o2| 

tMINING 

21,840 

24,200 

Volume of Excavation 
(sand) at 100 % 
incidence (m) 

(AxTxRF) 
17,764 

PIO-Cum-Mining Officer, 
Baripada Circle, Baripada 

17,902 

means 

1,14,132 

1,49,798 

The quarry operation will be done by 

Wte rt 

with mechanical 

P.K.SAHOO 
RQP/OD/025/2015 

aPDAUiRC R 58



(b) If 
SIKHARPUR SAND BED 

semi-mechanized or 
mechanized, Number, type 
capacity of machines to be used: 
(c) Whether drilling and blasting will be 
made use of, if yes, state monthly Quantity 
of explosives to be consumed. 

(d) Benching pattern (Heightx Width) 

and 

APPRQVED 

Mining will be undertaken by manual mea) 
with mechanical carriages. ransportaton) 
be carried out through dumperdrastr 

Development or excavation will be 
followed by manual method. As this 

is a sand quarry lease no drilling & 

blasting is required. 

ko Quarry Floor level (RL) at the end of the 
year or period of the concession 

(e) Face lay out (attached development Plan):Details of the face layout of 

(g) Quantity of mineral to be won (Annual 

Level of Production) 

Mining Officer 
Baripada Circle. Baripada 

ANG OFFIGER RA 

6 

The height of the proposed quarry 
face will be maintained at 2m of by 
total area cOvered, shown in 

development plan 

development have been furnished in 

development plan (Ref: Plate No.-V). 
At the end of the five years period of 

development or the period of 

Concession the quarry floor level will 

be at 16 m from the Mean Sea Level 

(MSL). 
:|The method of mining will be 

adopted as open cast manual means 

with mechanical carriages to achieve 

the targeted production of 35,000 

m²/annum. The details of year wise 

production have been given below. 

(o2621 
P.K.SAHÌO 

PIO-Cum-Mining Officer: ROP/OD/025/2015 
Baripada Cir la PT ripads 
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Year wise Development of Block-A & B 
Year 

1st 
(Block-A) 
1* year 
(Block-B) 
TOTAL 

2nd 

year 

3rd 

5th 

year 
year 
year 
year 

SIKHARPUR SAND BED 

Surface 

2nd 
3rd 

area 

29,167 

4th 

8750 

21,923 

Grand Total 

21,923 

Year 

21,923 

Summary of Production: 

21,923 

1 year 

Mining Of 

year 
year 
year 

5th year 
Grand Total 

Whether heavy blasting to be adopted 

If yes, location of nearest habitation 

(to be shown in the surface plan) 

(Þ) Safety precautions to be adopted 

APPROVED 

Depth 

Baripada Circle. Baripada 

m 

The above annual production has been determined on the basis of replenishment of 
the above quantity of sand is assumed in five years of plan period. 

0.6 

(h) Quantity of overburden to be: 

removed (Show location of such 

disposal in Development). 

7 

2 

1.3 
1.3 
1.3 
1.3 

Volume of 
sand at 100 % recovesRPA 

Volume of 

m' 
35,000 
28,500 
28,500 

Proposed Production of sand 

28,500 
28,500 

17,500 

1,49,000 

17,500 

35,000 
28,500 
28,500 

oS9-202\ 

28,500 
28,500 

1,49,000 

ING OFFICER 

The area is covered with only sand as 

residual deposit, so there is no possibilities 

of overburden as clay have noticed during 

field suvey in development area. So no 

Overburden to be removed. 

As Sand material is very loose sediments 

So there is no provision of drilling and 

blasting required, because manual method 

will be carried out. 

Mining of sand does not effect on ground 

water table due to the shallow depth 

P.K.SAHÌO 
PIO-Cum-Mining Officer, RQP/OD/025/2015 

a Circ!e, Baripada 
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(k) Brief description on method of 

and Procurement 

explosive 

11. Waste Disposal 

development plan) 
(a) Location (show it in 

(b) Area covered 

SIKHARPUR SAND BED 

12. Mine drainage 

storage of 

(c) Environmental safeguards for such 

disposal 

APRROVED 

the 

(Give details of total make of water 

Mining Officer 
Bardpada, Circle. Baripada 

excavation. Stream wilk tt betivert 
because shallow depth Nation_ a 
negligible or no impact on draaERng 
below sub-terrain water level will be 
avoided as a safeguard to any water 
contaminatlon. No such safety measures 
are required as there will be no drilling and 
blasting. In continuation to environmental 
safe guard air pollution arising out of 
generation of dust, water spraying will be 
done on roads and other points where dust 
is likely to be generated. The average 
wind speed of the area will be able to 
diffuse the negligible dust quickly in the air 
whatever will be generated and render it 
proper for inhalation. More numbers of 
safety measures like use of safety 
appliances, safety training will be adopted. 
More over it is proposed to cOver the 

vehicle with tarpaulin, which would be 

COvered for transportation of sand from the 

sairat source to the destination. 

There is no provision of magazine 

proposed for storage of explosive due to 

no use of blasting is proposed. 

ER BAK 

There is no provision of waste dump in 

river bed. The clayey sand considered as 

waste if found during excavation will be 

used for assessing road and plantation in 

river barnk. 

There is no waste found in river bed, so 

No area will be required for waste dump. 

No safeguard majors will be required for 

the disposal of waste. 

Topographically the area is plain area, so 

there is no chance of stagnant water at the 

os(o:2o2) 

PIO-Cum-Mining officer, 
Baripada Circle, Baripada 

P.K.SAHOO 
RQP/OD/025/2015 
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during dry and rainy season and its 
method of handling). 

13. Mineral processing 

(Give details of processing including 
sizing, sorting, 
rejects/fines etc). 

SIKHARPUR SAND BED 

15. |Manpower 

generation 

14. (a) No. of trees to be uprooted due to 
mining operation. 

(b) Programme of Plantation 

APPRQVED 

of 

(a) (Supervisory :) (inclusive of 

statutory Personnel's) 

(b) Non-Supervisory (skilled, semi 
skilled & unskilled) 

Mining Officer 
Baripede Circle. Baripada 

lower level of the lease area. If any wae 
will generate during vatia,that 

Sand excavated from the river bed mining 
is not required to be processed as the end 
Users will purchase the sand directly. 

,OFFICCER B4) 

The area is devoid of any forest land and 
also there is no trees groOwn in the lease 
area. So, there is no chance of tree failing. 
As the area comes under the river bed and 

total mining activities will be confined 
within sand bed, no plantation programme 
and no reclamation programme is 

incorporated. Therefore only avenue 

plantation has been proposed @ 100 
saplings per annum on the river bank 
adjacent to the lease hold. 

SupervisoryStatutory 
personnel 

1 

personnel 

Semi skilled Labourers = 8 

Un skilled Labourers = 35 

Skilled Labourers (Operator & Helper) =6 

PIO-Cum-Mining Officer, 
arirndn in Rerinada 

Total 

P.K.SAHÌO 
RQP/ODI025/2015 

be channeled to the riveruOipA 
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(c) OMS. 
The total production during the plan period Maximum production per annum Average production per month 

16. Use of Mineral 

|Average production per day considering 240 =35,000 m'/240 working days 
Considering OMS 3 m'/day 

(Specification and monthly quantity to 
be dispatched be furnished) 

(a)For domestic use: 
(b) For export 

17. Mine Closure Plan 
(a) Describe the process/activities to 

SIKHARPUR SAND BED 

be undertaken for reclamation and 

rehabilitation in respect of the 

following 

() Mined out land 

(ii) Waste/reject dump 

(iii) Top-soil stack and its utilization 

(b) Financial assurance 

(To be furnished as a bank guarantee 

in respect of the area to be put to use 

at the rate of Rs 25000/- per hectare) 

APPROVED 

Mining officer 
Bartpeda Circle. Baripada 

= 149,000m 
= 35,000m² 

10 

= 35,000m/12 
|=2917m 

= 145.8 m' say 146 m 
total = 146 m²/3 

ARIPAa 

=48.6 say 49 mandays 

There is no provision of export. 

Sand recOvered from the river bed of the 
lease area will be widely used by the end 
users for construction purpose in local 
market. 

No reclamation measure is proposed for 
mine closure. In variably the volume of 
sand extracted in each year will be re 
deposited in subsequent year during rainy 
season. The replenishment of sand in the 

mining lease area is sufficient to sustain 
the mining in prescribed land. 
Since the deposit will not be exhausted at 

the end of the planned period, no mined 

out area will be reclaimed during planned 
period. 

There is no provision of waste dump in 

river bed. The clayey sand if found during 

production will be used for assessing road 
and plantation in river bank. 

The area is devoid of top soil. 

aPALA CRC 

The Financial Assurance will be submitted 

by the auction holder as decided by the 

competent authority for this purpose. 

PIO-Cum-Mining offlcer.K.SAHOO 

Baripada Circle, Baripads 
QP/OD/025/2015 

engagement of daily labour Would be 
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18. Certificate 

SIKHARPUR SAND BED 

APR 
Mining officer 

Baripata Çwcle. Baripadá 

I/We, on behalf of the proposed Lessee Quarry lease area of Sikharpur Sand 
Bed over an area of 12:00 acres or 4.856 hectares, in Village Sikharpur, under 
Sikharpur P�nchayat, Jaleswar Tahasil of Balasore District hereby solemnly affirm that 
the plans and programmes in this Mining Plan will be scrupulously implemented by the 

Lessee and the Lessee will be strictly held responsible for, any deviation thereof, 1/we 
also hereby certify that th¿ provisiohs of mines and minerals (Development & 
Regulation) Act, 1957 and the Mines Act-1952 and Rules and regulation made under 
these Acts, along with the provisions of odisha Minor Mineral Conces_ion Rules, 2016 
wll be strictly adhered to while implementing this Mihing Plan and wherever specific 
permission will be required, Lessee will approach the. concerned authorities of 
Directorate Generál öf Mines Säfety and the state Government as the 
ase may be. 

(Signature of the Concessionaire) 
Tahasildar, Jaleswar. 

11 

tikING OFFICEo 

PIO-Cum-Mining Officer, 
Baripada Circle, Baripada 

P.K:SAHOO 
RQP/OD/025/2015 

OFFICER 
or 

ARIPA. 
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PlaceJaleawar 
Date 

I do here by undertake that the Lessee/Auction holder will submit financial assurance over 12.00 Acres or 4.856 hectares for the plan period in shape of bank guarantee as 
änd when decided by the competent authofty. 

APPROVED 

orricer Minsng 
Barip 

UNDERTAKING 

Signature of the Tahasildar 

aARIPA 

Circle. BaripadaPIO-Cum-Mining Offlcer, 
Baripada Circle, Baripada 

PK. Sahoo 
Regd. No.ROP/OD/025/2015 
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DEPARTMENT OF STEBL AND MINES 
GOVERNMENT OF ODISHA 

His/ Her Registration Np. is 

CERTIFICATE OF RECOGNITION AS QUALIFIED PERSON 
(Under rule 20(2) oF Odisha Minor Mineral Concession Rules, 2004) 

Sri Sri ProAta Kumar Sahoo, slo Ananta Charan Sahoo, 
Ro- MIG-4, 26/3, Housing board Colony, Chandrasekharpur, 
Bhubaneswar- 751016, Disk-Khurda, whose photograph and 
signature are affixed hetein, having given satisfattory 
evidence of his qualification and experience, is hereby 

recognised und�r fule 20(2) of Odisha Minor Mineral 

Concesston Rules, 2004 as a qualified person to prepare 

Mining Rlans for Minor Mìnerals within the State of Odisha, Indja. 

Place: Bhubaneswar 

Date: 23.09.2015 

DIRECTORATE OF MINES 

APRROVED 

This RecOgnition is valid for a period of 10 years ending on dt.22.09.2025. This 

certificate will be liable to be withdrawn/ cancelled in the event of furnishing wrong 

information/ documents in the Mining Plans to be submitted by him. 

RQP/OD/025 /2015 

ARIPAO 

Mining Offñcer 
Baripada Circie. Baripada 

PIO-Cum-Mining Officer. 
Baripada Circle, Barfpatr 

DIRECTOR OF MINES, ODISHA 

BHUBANESWAR 
Director of Mines 

Orissa, Bhubaneswar 

I. Sahoo Regd. No.ROP/0D/025/2015 
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Vava 

PIO-Cum-Mining Officer, 
Baripada Circle, Baripada 

APPRoVED 

Barlr 

FK. Sahco 

nevelie 

saradh 

Mining Oficer 
a Circle. Baripadß ead. No.ROP/ODID25/2015 
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To, 

O 

Dated 09/04/2024 

Subject: 

Sir/Madam, 

(Issued by the State Environment Impact Assessment Authority(SEIAA), 

Abhilash Abhinandan Mania 

Ministry of Environment, Forest and Climate Change 

The Tahasildar Jaleswar 

odisha chrome@ yahoo.con 

A-65/1. Nayapalli. Bhubaneswar- 12, Bhubaneswar, KHORDHA, ODISHA, Near Sports Office, 
751012 

This 

Grant of Transfer of EC to the project under the provision of the ElA Notification 2006 and as amended 
thereof regarding. 

in reference to your application submitted to SEIAA vide proposal number 

SIAORMIN/468 179/2024 dated 02/04/2024 for grant of transfer of EC to the project under the 
provision of para II of the ElA Notification 2006-and as amended thereof. 

(i) EC ldentification No. 

2. The particulars of the proposal are as below : 

(ii) File No. 

(iii) Clearance Type 

File No.: 
Government of India 

(iv) Category 
(v) Schedule No./ Project Activity 

(vii) Name of Project 

ODISHA) 
*** 

(ix) Issuing Authority 
(x) EC Date 

(viii) Location of Project (District, State) 

(xi) Details of Transferee 

(xii) Details of Transferor 

SIA/ORMIN/468179/2024 

EC24C01070R5683073T 

Transfer of EC 

B2 

I(a) Mining of minerals 
Subarnarekha River sand bed over an area of 12.00 
acres or 4.856hectares located in village Sikharapur 
under Jaleswar Tahasil in Balasore, district of 

Odisha. 

BALESHWAR, ODISHA 

SEIAA 
09/04/2024 

ORISSA CHROME EXPORT & MINING 

COMPANY LIMITED, A-65/1, Nayapalli, 
Bhubaneswar- 12,Nayapalli,362,2 1,75 1012 

The Tahasildar Jaleswar, At/Po-Jaleswar, ,Tahasil 
Jaleswar,346,2 1,756032 

Page 1 of 5 
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EO SRF-2/1. Unit-lX, Bhubaneswar-751022, Tel: 0674-3512840, Email: seiaaodisha@gmail.com 
ODISHA 

(A statutory body constituted by Ministry of Environment, Forest & Climate Change under Emvironment (Protection) Act, 1986) 

To 

Ref: 

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, 

Sub: Proposal for Transfer of Environmental Clearance of Subarnarekha River Sand Bed over an area of 12.00 acres or 4.856hectares located in village Sikharapur under Jaleswar Tahasil in Balasore, District of Odisha from the name Tahasildar Jaleswar to M/s. Orissa Chrome Export & Mining Company Ltd, the Power of Atorney holder/authorized representative is Sri Manas Ranjan Mohapatra -reg. 

M/s. Orissa Chrome Export & Mining Company Ltd. Registered Address: PP-7, Pandav Nagar, Lane-06, BBSR-75 1018 Corresponding Address: Sri Manas Ranjan Mohapatra (Power of Atorney holder/authorized representative) At-Jagannathpur, Po-Janhia (Manatri). Ps-Soro 
Dist-Balasore, Odisha. Pin-756045 

2. 

EC letter no./EC identification no. 2534/SEIAA dt. 04.09.2021 
(ii) Mining Officer, Balasore, letter no. 632 dated 27.03.2024 
(ii) Online Application no. SIA/OR/MIN/468179/2024 dtd.02.04.2024 

Sir/Madam 

(i) 

(i) 

This has reference to your online application no. SIA/ORMIN/4681 79/2024 
dated 02.04.2024, wherein you have requested for transfer of Environmental 

Clearance (EC) granted by SEIAA, Odisha vide letter no./EC identification No. 
2534/SEIAA dt. 04.09.2021 in favour of M/s. Orissa Chrome Export & Mining 
Company Ltd, the successful bidder. 

The application was examined in the State Environment Impact Assessment 
Authority (SEIAA). Odisha in its 162d meeting held on 03.04.2024 & 04.04.2024 in 

accordance with the Para-1l of the ElA Notification. 2006 as amended from time to 
time and the following points are noted; 

As submitted by the Mining Officer, Balasore it is noted that EC was obtained 
for Subarnarckha River Sand Quarry. Sikharapur for a period of 5 years in 
favour of Tahasildar, Jaleswar vide the above-mentioned EC letter under 
reference. 

(iü) Now, the said sairat source has been leased out by the Mining Oficer, Balasore 
to the successful bidder (lessee) for a lease period of 5 years. Hence, the 
Mining Officer, Balasore has requested for trans fer of EC in favour of 

SIA/OR/MIN/468179/2024 Page 3 of 5 
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA SRF-2/1, Unit-IX, Bhubaneswar-751022, Tel: 0674-35 12840, Email: seiaaodisha@gmail,com (A statutory body constituted by Ministry of Environment, Forest & Climate Change under 
Environment (Protection) Act. 1986) 

M/s. Orissa Chrome Export & Mining Company Ltd. who is the successful bidder in this case for operationalization of the sairat source for 5 years lease 
period under the provision of OMMC Rules, 2016. 

(iii) The said quarry is not in operated after obtaining EC from SEIAA. Odisha. 
(iv) Documents submitted for EC Transfer: 

a. Formn No. 7 for transfer of Environmental Clearance. 
b. Letter no. 632 dated 27.03.2024 of Mining Officer. Balasore for transfer of 

EC to M/s. Orissa Chrome Export & Mining Company Lid.. as the 
successful bidder for Subarnarekha River Sand Quarry. Sikharapur. 

c. Cyber Treasury e-challan no.37F4E08B61 dated 31.03.2024 of 
Rs.2000/- towards scrutiny fee. 

d. Undertaking for accepting the terms and conditions in the original EC. 

3. Transfer of Environmental Clearance (EC) letter no. 2534/SEIAA dt. 04.09.202 1 
of Subarnarekha River Sand Quarry. Sikharapur is allowed in favour of Ms. 
Orissa Chrome Expor & Mining Company Lid. the successful bidder lessee for 
extraction of 12000 cum of sand from the source in 1" year as per the EC 
conditions. The other stipulated terms and conditions of the original EC initialiy 
granted remain same subject to satisfactory compliance to all the stipulated terms 
and conditions of EC along with additional stipulation. 

Additional stipulation 
(i) The PP is required to submit the annual rate of replenishment study (ARRS) 

report through ORSAC empanelied agency within 31 December 2025. 

(ii) The validity of EC is for validity of DSRor validity of lease period whichever 

is earlier. 
(ii) The PP is required to submit the annual rate of replenishment study (ARRS) 

report through ORSAC or NABET empanclled agency in due time period. 

(iv) Boundary Demarcation: - The boundary of the lease area shall be demarcated 

on ground at the project cost, by erecting 1.20 meter (4 feet approx.) high 

reinforced concrete pillars above ground, each inscribed with its serial number. 

distance from pillar to piliar and GPS co-ordinates by any empanelled agency 

of ORSAC. 

(V) Digital Map: -A digital map (in KML format as well as PDF version) showing 

GPS coordinates of all boundary pillars duly countersigned by the concened 

lcase granting Authority Tahasildar/Mining Officer shall be submitted to 

SEIAA, Odisha through enmail at info.seiaaodisha@gmail.com. 

(vi) Intimation of EC: -The copies of the EC shall be sent to the Sarpanch (s) of the 

concerned Gram Panchavat (s), Urban Local Bodies and relevant other Oftices 

of the Government with a rcquest to displav the same for 30 days fron the date 

of receipt. 

SIA/OR/MIN/468179/2024 

Page 4 of 5 
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, 
SRF-2/1, Unit-X, Bhubaneswar-751022, Tel: 0674-3512840, Email: seiaaodisha@gmail,com (A statutory body constituted by Ministry of Environment, Forest & Climate Change under Environment (Protection) Act, 1986) 

ODISHA 

(vii) Tree Plantation:-Compensatory Tree Planting (CTP) shall be carried out with minimum @100 trees per Ha. of lease area as per the approved cost norm for plantations of the State Forest Department. The Project Proponent (lease holder) shall deposit Rs.2,50,000/- with the respective District Environment Society for raising 500 plants of native species within 2 years in a suitable location adjoining to quarry. 
The Project Proponent/lessee shall uploaded/submitted six monthly EC compliance in the Parivesh Portal of MoEF & CC.. Govt. of India only on half 

yearly basis. 

In case. therc is a change in the scope of the project, fresh Environment 
Clearance shall be obtained. 

Copy to 
I. Joint Secretary (Environment), Ministry of Environment, Forests and Climate 

Change Govt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj. New 
Delhi-1 10003 for information. 

Yours faithfully, 

Member Secretary 

2. Principal Secretary, Forests & Environment Dept. Government of Odisha for 
information. 

3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan, 

A/118, Nilakantha Nagar, Unit-8, Bhubaneswar for information. 

4. Additional Principal Conservator of Forests, Regional Office (EZ), Ministry of 

Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information. 

5. Chairman, Central Pollution Control Board, CBD-cum-office Complex, East 

Arjun Nagar, New Delhi-110032 for information. 

6. Member Secretary, CGWA, 18/11, Jamnagar House, Man Singh Road, New 

Delhi-I |0011 for information. 

Director of Mines, Steel & Mines Dept, Govt. of Odisha. 

7. Copy to the Collector/Sub Collector, Balasore and Tahasildar Jaleswar Mining 

Officer Balasore for information and necessary action. 

9. Chairman/Member / Member Secretary, SEIAA for information. 

SIA/OR/MINJ468179/2024 

10. Chairman, SEAC/Member Secretary, SEAC, Paribesh Bhawan. A/18, 

Nilakantha Nagar. Unit-VIII, Bhubaneswar for information. 

11. Guard file for record. 
Member Secretary 

Signed by 
Kailasam Murugesan 

Date: 09-04:2024 13825 
Reason: 

signed 

Vefihedand 

79



ANNEXURE-480



81



82



83



84



85



86



87



88



ANNEXURE-5SERIES 89



90



91



92



93



94



95



96



97



98



 

1 

 

Item No.11         Court No.1 
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 

 
Appeal No.18/2023/EZ 
(I.A. No.10/2024/EZ) 

 
IN THE MATTER OF: 

 
Haripada Manna, 
S/o Late Paresh Chandra Manna, 
Aged about 48 years,  
R/o Sekhsarai, P.O.-Chalanti,  
P.S.-Jaleswar, District-Balasore, 
Pin – 756032, 

        …Appellant(s) 
 

Versus 
 

1. State of Odisha, 
Through its Additional Chief Secretary, 
Forest, Environment and Climate Change Department, 
Kharavel Bhavan, Bhubaneswar, Odisha, 
Pin – 751001, 
 

2. District Collector, Balasore, 
At/PO/Dist.-Balasore, Odisha, 
Pin – 758001, 
 

3. Tahasildar, Jaleswar, 
At/PO/-Jaleswar, District-Balasore, 
Pin – 756001, 
 

4. Member Secretary,  
Odisha State Pollution Control Board, 
A/118, Unit-VII, Nilakantha Nagar, 
Bhubaneswar – 751012, 
 

5. Member Secretary,  
State Environment Impact Assessment Authority (SEIAA), Odisha, 
5RF-2/1, Acharya Vihar, Unit-IX, Bhubaneswar, 
Pin – 751022, 
 

6. Mining Officer, Baripada Circle, Baripada, 
At/PO/PS-Baripada, 
Pin – 757001, 
 

7. Secretary, 
Water Resource Department, 
Government of Odisha, 
Lok Seva Bhawan, Sachivalaya Marg, 
Bhubaneswar – 751001, 
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8. Secretary, 
Revenue and Disaster Management Department, 
Government of Odisha, 
Lok Seva Bhawan, Sachivalaya Marg, 
Bhubaneswar – 751001, 
 

9. The Secretary, 
Ministry of Environment, Forest and Climate Change (MoEF&CC), 
Indira Paryavaran Bhawan, Jor Bagh, 
New Delhi – 110003, 
 
 

…Respondent(s) 
 
Date of hearing: 16.07.2024 
 

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER 
   HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 
 
 For Appellant(s) : Mr. Sankar Prasad Pani, Advocate (in Virtual Mode) a/w 
      Mr. Ashutosh Padhy, Advocate (in Virtual Mode) 
  
 For Respondent(s) : Mr. Tarun Patnaik, ASC for R-1-3,6-8, (in Virtual Mode) 
      Mr. Dipanjan Ghosh, Advocate for R-4, 
      Mr. Apurba Ghosh, Adv. for R-5, (in Virtual Mode) 
      Ms. Rashhmi Singhee, Adv. for R-9, (in Virtual Mode) 

 
 ORDER 
 

1. Mr. Sankar Prasad Pani assisted by Mr. Ashutosh Padhy, learned 

Counsel is present (in Virtual Mode) for the Appellant. 

2. The Appellant in the present Appeal is seeking quashing of the 

order dated 26.04.2023 (Annexure-6 to the Appeal), challenging the 

District Survey Report (‘DSR’ for short) of District-Balasore, for 

mining of River Sand, Stone, Morrum, Brick Earth for the period of 

2023-2028, located in District-Balasore, Odisha. 

3. The grounds for assailing the impugned order dated 26.04.2023, 

inter alia, are that DSR is still an Interim Report and there is no 

final Report and that the State Environment Impact Assessment 

Authority (‘SEIAA’ for short), has itself observed that “this DSR is 

stated to have examined by DEIAA, but the agency/expert(s) 
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prepared the same is not made known. It is stated to be an Interim 

Report”. 

4. The DSR in question is stated to be in respect of four minor 

minerals, namely, Morrum, Brick Earth/Ordinary Soil, Road Metals 

and River Sand for the financial years of 2016-17, 2017-18 & 2018-

19, ignoring the years 2019-20 to 2021-2022. 

5. One of the grounds taken in the Memo of Appeal is that no 

Replenishment Study is found to be carried out. It is stated that the 

DSR is not in accordance with the Sustainable Sand Mining 

Guidelines, 2016, and the Enforcement and Monitoring Guidelines 

for Sand Mining, 2020. 

6. We have gone through the impugned order dated 26.04.2023, copy 

of which has been filed as Annexure-6, page 99, to the Memo of 

Appeal, which mentions that the draft DSR of Balasore for Sand, 

Stone, Morrum, Brick Earth was examined by State Expert 

Appraisal Committee (‘SEAC’ for short) in its meetings held on 

13.05.2022, 20.08.2022, 14.10.2022 and 12.04.2023. It is also 

mentioned that the DSR is stated to have been examined by the 

District Environment Impact Assessment Authority (‘DEIAA’ for 

short), but the agency/expert(s) who prepared the same is not 

made known. It is stated to be an Interim Report. 

7. In Item No.‘8’ of the order, it is mentioned that the final DSR of 

Balasore was submitted to the SEIAA on 05.04.2023 and the 

matter was examined by the SEIAA, Odisha, in its 115th meeting 

held on 24.04.2023 with recommendation of SEAC for approval of 

DSRs for Sand, Stone, Morrum and Brick Earth of Balasore District 

in accordance with the EIA Notification, 2006, and it is observed 

that DSR has been prepared afresh and it has been signed by the 
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Collector & District Magistrate, Balasore, along with members of 

the designated Sub-Committee consisting of; Sub-Divisional 

Magistrate and District Level Officers from Irrigation Department, 

State Pollution Control Board, Forest Department and Mining 

Department. 

8. At Item No.‘10’ of the impugned order, it is mentioned that approval 

is conveyed under the provision of EIA Notification, 2006, as 

amended from time to time for the DSR of Balasore comprising of 

238 Sairat Sources for a period of 5 years (2023-2028) with certain 

conditions which are enumerated in the impugned order. 

9. What is relevant to note is that at Item No.‘10 (iv)’ of the impugned 

order, it is mentioned that “the approval is granted on the basis of 

undertaking that the annual replenishment study shall be completed 

within a period of one year. The approval of DSR will be liable for 

revocation if no replenishment study is submitted by 31st May, 

2024”. 

10. The Ministry of Environment, Forests and Climate Change, 

Respondent No.9, has filed affidavit dated 23.08.2023, stating that 

in the matter of minor minerals, the SEIAA has been delegated the 

powers vide Ministry’s Notification S.O. No.1886 (E) dated 

20.04.2022 to grant Environmental Clearances. 

11. The Collector Balasore, has filed affidavit dated 05.10.2023 stating 

that the Committee, already referred to hereinabove, has visited the 

Sairat Sources and found the same to be suitable and feasible. 

12. The Appellant has also filed rejoinder affidavit dated 04.05.2024, 

reiterating the contents of the Memo of Appeal. 

13. Today, Mr. Apurba Ghosh, learned Counsel for the Respondent 

No.5, SEIAA, Odisha, has filed a letter through e-mail dated 

102



 

5 

 

16.07.2024,  which is a letter of the Collector & District Magistrate, 

Balasore, addressed to the Chairman, SEIAA, Odisha, 

Bhubaneswar, wherein it is stated that the Mining Officer, 

Balasore, has requested the undersigned to inform the SEIAA for 

taking necessary steps for extension of one year time for 

submission of Replenishment Report in connection with all Sand 

Sairat Sources in respect of Balasore District. Relevant extract of 

the letter dated 30.05.2024 reads as under:- 

 
“…………….xxx…………….…..xxx……………xxx…………………. 

 
The Mining Officer, Balasore requests the undersigned to move 

the matter to your good office for taking necessary steps for 

extension of one year time for submission of replenishment report 

in connection with all sand sources in respect of Balasore District.” 

 
14. We have heard the learned Counsel for the parties and perused the 

documents on record. 

15. In the impugned approval order dated 26.04.2023 which is under 

challenge in the present Appeal, SEIAA, Odisha, had mandated that 

the Annual Replenishment Study was required to be completed 

within one year, failing which approval of DSR shall be liable for 

revocation, if the Replenishment Study Report is not submitted by 

31.05.2024. That date has already passed and no Replenishment 

Study has been carried out as is evident from the letter of the 

Collector & District Magistrate, Balasore, dated 30.05.2024. 

16. The Standard Environmental Conditions for Sand Mining under the 

Sustainable Sand Mining Management Guidelines, 2016, provides 

that the District Survey Report should be prepared and area 

suitable for mining and area prohibited for mining be identified. It 

is also provided that the depth of mining in river bed shall not 
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exceed one meter or water level whichever is less, provided that 

where the Joint Inspection Committee certifies about excessive 

deposit or over accumulation of mineral in certain reaches 

requiring channelization, it can go up to three meters on defined 

reaches of the River. 

17. The Standard Environmental Conditions for Sand Mining further 

provides for submission of Annual Replenishment Report certified 

by an authorized agency. In case the replenishment is lower than 

the approved rate of production, then the mining 

activity/production levels shall be decreased/stopped accordingly 

till the replenishment is completed. Thus, the Replenishment Study 

is a fundamental condition for grant of approval of the District 

Survey Report with reference to sand mining as per Rules, 2016. 

The Standard Environmental Conditions for Sustainable Mining 

Practices Sl. Nos. 8 to 19 read as under:- 

 
“STANDARD ENVIRONMENTAL CONDITIONS FOR SAND MINING 

 

Impact Category S. No. Environmental Conditions 

………. ……. …………………………………………… 

Sustainable 

Mining Practices 

8 District Level Survey Report should be 

prepared and area suitable for mining 

and area prohibited for mining be 

identified. 

9 The depth of mining in Riverbed shall not 

exceed one meter or water level 

whichever is less, provided that where 

the Joint Inspection Committee certifies 

about excessive deposit or over 

accumulation of mineral in certain 

reaches requiring channelization, it can 

go up to 3 meters on defined reaches of 

the River. 

 10 No River sand mining be allowed in 
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rainy season. 

11 To submit annual replenishment report 

certified by an authorized agency. In 

case the replenishment is lower than the 

approved rate of production, then the 

mining activity/production levels shall 

be decreased/stopped accordingly till 

the replenishment is completed. 

12 Ultimate working depth shall be up to 

3.0 from Riverbed level and not less than 

one meter from the water level of the 

River channel whichever is reached 

earlier. In hilly terrain this depth be 

preferably restricted to one meter. 

13 In River flood plain mining a buffer of 3 

meter to be left from the River bank for 

mining. 

14 In mining from agricultural field a buffer 

of 3 meter to be left from the adjacent 

field. 

15 Mining shall be done in layers of 1 meter 

depth to avoid ponding effect and after 

first layer  is excavated, the process will 

be repeated for the next layers. 

16 To maintain safety and stability of 

Riverbanks i.e. 3 meter or 10% of the 

width of the River whichever is more will 

be left intact as no mining zone. 

17 No stream should be diverted for the 

purpose of sand mining. No natural 

water course and/or water resources 

are obstructed due to mining operations. 

18 No blasting shall be resorted to in River 

mining and without permission at any 

other place. 

19 Depending upon the location, thickness 

of sand, deposition, agricultural 

land/Riverbed, the method of mining 

may be manual, semi-mechanized or 

mechanized; however, the manual 
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method of mining shall be preferred over 

any other method.” 

 

18. With regard to Replenishment Study, para 5.0 of the Enforcement 

and Monitoring Guidelines for Sand Mining, January, 2020, issued 

by the Ministry of Environment, Forests and Climate Change, 

enjoins that the need for replenishment study for river bed sand is 

required in order to nullify the adverse impacts arising due to 

excessive sand extraction. Para 5.0 of the Guidelines, 2020, reads 

as under:- 

 
“………………..xxx………………xxx………………xxx………… 

 

5.0 REPLENISHMENT STUDY 

 
The need for replenishment study for river bed sand is required 

in order to nullify the adverse impacts arising due to excessing 

sand extraction. Mining within or near riverbed has a direct impact 

on the stream’s physical characteristics, such as channel 

geometry, bed elevation, substratum composition and stability, in-

stream roughness of the bed, flow velocity, discharge capacity, 

sediment transport capacity, turbidity, temperature etc. Alteration 

or modification of the above attributes may cause an impact on the 

ecological equilibrium of the riverine regime, disturbance in channel 

configuration and flow-paths. This may also cause an adverse 

impact on instream biota and riparian habitats. It is assumed that 

the riparian habitat disturbance is minimum if the replenishment is 

equal to excavation for a given stretch. Therefore, to minimize the 

adverse impact arising out of sand mining in a given river stretch, 

it is imperative to have a study of replenishment of material during 

the defined period.” 

 
19. In the present case, in view of the letter of the Collector & District 

Magistrate, Balasore, dated 30.05.2024, since no Replenishment 

Study has been carried out in the District-Balasore, the impugned 

order of approval of the District Survey Report vide impugned order 
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dated 26.04.2023 is liable for revocation and cannot be acted upon. 

In the absence of Replenishment Study in the District Balasore, 

duly considered by State Expert Appraisal Committee and approved 

by SEIAA, Odisha, no sand mining can be carried out in the stretch 

of the Subarnarekha river passing through the District Balasore. 

We accordingly allow the present Appeal and quash the impugned 

order dated 26.04.2023. 

20. However, without prejudice to the order that has been passed 

hereinabove, we may observe that it will always be open for SEIAA, 

Odisha, to reconsider the matter of grant of approval of District 

Survey Report, if the same is submitted afresh with Replenishment 

Study, in accordance with law. 

21. I.As., if any, stand disposed of accordingly. 

22. There shall be no order as to costs.  

 
 

..................................... 
B. Amit Sthalekar, JM 

 
 
 
 

….......................................... 
Dr. Arun Kumar Verma, EM 

July 16, 2024, 
Appeal No.18/2023/EZ 
(I.A. No.10/2024/EZ) 
AK 
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File No.: 526197/242-MINB2/02-2025
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA), 

ODISHA)

***

Dated 25/03/2025

To,

The Deputy Director of Mines, Bhadrak Circle, Bhadrak
Plot no- 1472/4591, Near Salandi Hospital, Motel Chhak, BALESHWAR, ODISHA, 756100
ddm-bhadrak@gov.in

Subject: Proposal of Deputy Director of Mines, Bhadrak Circle, Bhadrak for approval of District Survey Report 
(DSR) of Sand Sources of Balasore District located in District-Balasore, State-Odisha for the period 
2025-2030-regarding

Sir/Madam,
This is in reference to your application submitted to SEIAA, Odisha vide proposal number 
SIA/OR/MIN/526197/2025 dated 27/02/2025 for approval of District Survey Report (DSR) of Sand 
Sources of Balasore District for the period 2025-2030 located in District-Balasore, State-Odisha in 
terms of the provision of the Environment Impact Assessment (EIA) Notification, 2006 under the 
Environment (Protection) Act, 1986 and subsequent amendment thereto, i.e. the Sustainable Sand 
Mining Management Guideline (SSMMG)-2016 and Enforcement and Monitoring Guidelines for Sand 
Mining (EMGSM)-2020 and in pursuance of MoEF & CC, GoI Notification dated 15.01.2016 & 
25.07.2018 and as per order of Hon’ble Supreme Court dated 10.11.2021 in Civil Appeal No. 36613662 
of 2020 (State of Bihar Vrs. Pawan Kumar and Others)-reg.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC25C0107OR5447584N

(ii) File No. 526197/242-MINB2/02-2025

(iii) Clearance Type Mining EC Under 5 Ha

(iv) Category B

(v) Project/Activity Included Schedule No. 1(a) Mining of minerals

(vii) Name of Project
District Survey Report(DSR) of River Sand minor 
mineral of Balasore District.

(ix) Location of Project (District, State) BALESHWAR, ODISHA

(x) Issuing Authority SEIAA, Odisha

(xii) Applicability of General Conditions No
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In view of the particulars given in the Para 1 above, the project proposal interalia including Form-2, forwarding 
letter, proceeding copy, copy of 30 days public notice period, copy of paper cliping and online advertisement for 
Public notice and final District Survey Report (DSR) copy of sand sources were submitted to the SEIAA for an 
appraisal by the State Level Expert Appraisal Committee (SEAC) under the provision of EIA notification 2006 and 
its subsequent amendments.

3. 

The above-mentioned proposal has been considered by SEAC in the meeting held on 06.03.2025. The minutes of 
the meeting and all the documents along with modified revised DSR copy are available on the PARIVESH portal 
which can be accessed from the PARIVESH portal by scanning the QR Code above.

4. 

Details of the DSR and the brief on the salient features as submitted by the project proponent in Form-2 and as 
presented during SEAC are annexed as Annexure-2.

5. 

The SEAC, in its meeting held on 06.03.2025, based on information submitted & clarifications provided by the 
project proponent and after detailed deliberations on all technical aspects and compliance thereto furnished by the 
Project Proponent, the SEAC, Odisha recommended that the SEIAA, Odisha may consider for approval of the DSR 
of Balasore District for implementation, subject to insertion/correction of the above as observed by the SEAC on 
the following points as mentioned below.

6. 

In item no 3, in the table given some leases are marked as non-working. Reasons for non-working may 
please be mentioned against each case. Some columns are left blank against existing leases which may 
please be filled up or detailed reasons for nil information may be given. In some cases, it is mentioned that 
DOCS are not available. Correct and full information may please be provided.

1. 

In item 6, as against total 50 no of leases data for 21 leases is provided. This data shall be provided for all 
sources and river wise.

2. 

Information for items a, b and c after item 11 is not given. Also, details of the drainage system with 
description of main rivers are not given.

3. 

Annual deposition details not furnished.4. 

In Annexure I(b) three desiltation locations are given. Details of desiltation proposed may be given.5. 

In Annexure II (and some other Annexures like IV and V) some columns are left blank or marked as NA. 
Complete information may be provided or justification for not providing information shall be given.

6. 

Absence of contiguous clusters may please be rechecked and confirmed.7. 

Route map is not given.8. 

In forwarding letter reference of NGT order dated 16.7.2024 in OA no 18/2023/EZ filed by Sh Haripada 
Manna vs State of Odisha is mentioned. Details of the case, directions of Hon’ble court along with a copy of 
order may please be furnished.

9. 

As per sub divisional committee reports field visits have been conducted by the committee of Nilgiri Sub 
Division from 20.11.2024 to 22.11.2024 and for Balasore sub division from 7.11.2024 to 12.11.2024. Copy 
of the reports of field visits may be appended with the draft DSR.

10. 

As per the procedure laid out for preparation of DSR in the notification dated 25.7.2018 of MoEFCC the 
main objective of preparation of DSR is to ensure the following-“Identification of areas of aggregations or 
depositions where mining can be allowed and identification of areas of erosion and proximity to 
infrastructural structures and installations where mining should be prohibited and calculation of annual rate 
of replenishment and allowing time for replenishment after mining in that area.” Details as per above 
objective are not given.

11. 

Further, there are provisions mentioned for DSR preparation in “Enforcement & Monitoring Guidelines for 
Sand Mining” issued by MoEFCC in 2020 (to be supplemented with “Sustainable Sand Mining 
Management Guidelines, 2016”) which need to be followed and details of information is to be furnished in 
the DSR. Detailed information as per guidelines should be provided in the document.

12. 
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Annexure-A of Proceedings of Sub-collector-BLS where the list of minerals in respect of Balasore 
subdivision is given, the status of mineral-mining and lessee details are not mentioned.

13. 

In DSR, under heading 3 (Table), The list of mining leases in the district .... Name & Address of Lessee, 
Lease details are not there for the quarries which are in non-working status.

14. 

In Annexure V of DSR, Sl. No. of quarries viz. A1, A2, B1, B2...C1, C2....D1, D2,.E1, E2,..., F1 etc. are 
mentioned as lease numbers which should be rectified.

15. 

In Annexure-VII, no. of tippers/day is not given for all quarries.
 
The PP has submitted the additional document sought by SEAC.

16. 

The SEIAA, Odisha has examined the DSR proposal in its 192nd Meeting of SEIAA held on 20.03.2025 in 
accordance with the provisions contained in the Environment Impact Assessment (EIA) Notification, 2006 under 
the Environment (Protection) Act, 1986 and subsequent amendment thereto, Sustainable Sand Mining Management 
Guideline (SSMMG)-2016,Enforcement and Monitoring Guidelines for Sand Mining (EMGSM)-2020 and in 
pursuance of MoEF & CC, GoI Notification dated 15.01.2016 & 25.07.2018 and as per order of Hon’ble Supreme 
Court dated 10.11.2021 in Civil Appeal No. 36613662 of 2020 (State of Bihar Vrs. Pawan Kumar and Others) and 
based on the recommendations of the SEAC, clarification submitted by Project Proponent (PP) to the query raised 
by SEAC. Accordingly, the PP/competent Authority have submitted their reply and modified revised DSR. After 
detailed deliberation in the matter, the authority hereby approved the DSR for sand for Balasore District. Further, 
the PP is advised to file separate applications for each type of remaining minor minerals after duly incorporating 
the compliance to the observation/objection raised by SEAC and SEIAA respectively in the respective DSRs.

7. 

The SEIAA, Odisha reserves the right to stipulate additional conditions, if found necessary.8. 

The Validity of DSR is upto 5 years i,e. from 2025-2030 from the date of issue of this approval letter.9. 

This issue with an approval of the Competent Authority.10. 

Copy To

Additional Chief Secretary, Forest, Environment & Climate Change Dept., Government of Odisha for information.1. 

Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-8, 
Bhubaneswar for information.

2. 

The Director of Mines, Steel & Mines Dept, Govt. of Odisha Bhubaneswar for information.3. 

Additional Principal Conservator of Forests, Integrated Regional Office (IRO), Ministry of Environment & Forests, 
A/3, Chandrasekharpur, Bhubaneswar for information.

4. 

Additional Chief Secretary, Revenue and DM Department, Govt. of Odisha Bhubaneswar for information5. 

Chairman, Central Pollution Control Board, CBD-cum-Office Complex, East Arjun Nagar, New Delhi-110032 for 
information.

6. 

Chairman/Member/Member Secretary, SEIAA for information.7. 

Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-VIII, Bhubaneswar for information.8. 

Collector & DM, Balasore, Sub-Collector, Balasore, Deputy Director of Mines, Balasore, DFO, Balasore, RO, 
SPCB, Balasore, Tahasildar, All Tahasildar of Balsore District/Mining Officer, Balasore for Information and 
necessary action.
10. The Director, Minor Mineral, Steel & Mines Dept, Govt. of Odisha Bhubaneswar for information.
11.Guard file for record/Website/Parivesh Portal

9. 
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Annexure-2 

1. Proposal in brief: 
The highlights of the proposal as ascertained from the application and as revealed from 
proceedings/discussion held during the meeting of SEAC/SEIAA, are given as under. 

i) This is a proposal for approval of District Survey Report (DSR) of Balasore for mining of sand 
located in Balasore District for a period of 5 years i.e. from 2025-2030. 

ii) The need for District Survey Report (DSR) have been necessitated by Ministry of Environment, 
Forest and Climate Change (MoEF&CC) vide their Notification No. S.O. 141 (E), dated 15th 
January 2016. The notification was addressed to bring certain amendments with respect to the 
EIA notification 2006 and in order to have a better control over the legislation. District level 
committees have been introduced in the system. As a part of this notification, preparation of 
District Survey Reports has been introduced.  

iii) The MoEF&CC in compliance of the Hon’ble Supreme Court’s and NGT’S order has prepared 
“Sustainable Sand Mining Guidelines (SSMG), 2016” in consultation with State governments, 
detailing the provisions on Environmental Clearance (EC) for cluster, creation of District 
Environment Impact Assessment Authority, preparation of District survey report and proper 
monitoring of minor mineral.  

iv) Subsequently, Ministry of Environment, Forest and Climate Change has published Notification 
No. 3611 (E), dt. 25th July, 2018 regarding inclusion of the “Minerals Other than Sand” and 
format for preparation of the DSR has been specified. The notification stated about the objective 
of DSR i.e. “Identification of areas of aggradations or deposition where mining can be allowed; 
and identification of areas of erosion and proximity to infrastructural structures and installations 
where mining should be prohibited and calculation of annual rate of replenishment and allowing 
time for replenishment after mining in that area”. 

v)  Enforcement & Monitoring Guidelines for Sand Mining (EMGSM) January 2020 has been 
published modifying Sustainable sand Mining Guidelines, 2016 by MoEF&CC for effective 
enforcement of regulatory provisions and their monitoring. The EMGSM 2020 directed the 
states to carry out river audits, put detailed survey reports of all mining areas online and in the 
public domain, conduct replenishment studies of river beds, constantly monitor mining with 
drones, aerial surveys, ground surveys and set up dedicated task forces at district levels. The 
guidelines also push for online sales and purchase of sand and other river bed materials to make 
the process transparent. They propose night surveillance of mining activity through night- vision 
drones.  

vi) The Hon’ble NGT in O. A. No. 360/2015- NGT Bar Association Vrs. Virender Singh (State of 
Gujarat) & O. A. No. 173/2018 - Sudarshan Das Vrs. State of West Bengal & Ors issued the 
following directions to the States:  
 As the DEIAA is not functioning as a consequence of the decision of the Tribunal in 

Satendra Pandey (supra) case, the DSR shall be prepared through consultants accredited 
by the National Accreditation Board of Education and Training/ Quality Control Council 
of India in terms of O.M. of MoEF&CC, Govt. of India dated 16.03.2010.  

 The DSR so prepared shall be submitted to the District Magistrate who shall verify the 
DSR only in respect of the relevant facts pertaining to the physical and geographical 
features of the district which shall be distinct from the scientific findings based on the 
parameters prescribed in the SSMMG- 2016. After such verification, the District 
Magistrate shall forward the DSR for examination and evaluation by the State Expert 
Appraisal Committee (SEAC) having regard to the fact.  

 The SEAC after appraisal of the report shall forward it to the SEIAA for consideration 
and approval if it meets all scientific/technical requirements.  
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 While preparing the DSR, the MoEF&CC, Govt. of India Accredited Agency/Consultant 
shall scrupulously follow the procedure and the parameters laid down under the 
SSMMG-2016 and EMGSM - 2020 read in sync with each other.”  

vii) The order of the Hon’ble NGT clearly specifies that DSR to be prepared by the MoEF&CC, 
Govt. of India Accredited Agency/Consultant and sent to the SEIAA by the technical appraisal 
by the SEAC. 

viii)  The SEAC observed that requirement of preparation of DSR by MoEF & CC, Govt of India 
Accredited Agency/Consultant as per order of Hon’ble NGT has been withdrawn by the Hon’ble 
Supreme Court of India in civil appeal nos. 3661 – 3662 of 2020.  

ix) The SEAC has examined and evaluated the Draft DSRs of Balasore and observed the following 
points as follows:  

1. In item no 3, in the table given some leases are marked as non-working. Reasons for 
non-working may please be mentioned against each case. Some columns are left blank 
against existing leases which may please be filled up or detailed reasons for nil 
information may be given. In some cases, it is mentioned DOCS not available. Correct 
and full information may please be provided.  

2. In item 6, as against total 50 no of leases data for 21 leases is provided. This data shall 
be provided for all sources and river wise.  

3. Information for items a, b and c after item 11 is not given. Also details of drainage system 
with description of main rivers not given.  

4. Annual deposition details not furnished.  
5. In Annexure I(b) three desiltation locations are given. Details of desiltation proposed 

may be given.  
6. In Annexure II (and some other Annexures like IV and V) some columns are left blank 

or marked as NA. Complete information may be provided or justification for not 
providing information shall be given.  

7. Absence of contiguous cluster may please be rechecked and confirmed.  
8. Route map is not given.  
9. In forwarding letter reference of NGT order dated 16.7.24 in OA no 18/2023/EZ filed 

by Sh Haripada Manna vs State of Odisha is mentioned. Details of the case, directions 
of Hon’ble court along with copy of order may please be furnished.  

10. As per sub divisional committee reports field visits have been conducted by the 
committee of Nilgiri Sub Division from 20.11.24 to 22.11.24 and for Balasore sub 
division from 7.11.24 to 12.11.24. Copy of the reports of field visits may be appended 
with the draft DSR.  

11. As per the procedure laid out for preparation of DSR in the notification dated 25.7.18 of 
MoEFCC the main objective of preparation of DSR is to ensure the following-
“Identification of areas of aggradations or depositions where mining can be allowed and 
identification of areas of erosion and proximity to infrastructural structures and 
installations where mining should be prohibited and calculation of annual rate of 
replenishment and allowing time for replenishment after mining in that area.” Details as 
per above objective are not given.  

12. Further, there are provisions mentioned for DSR preparation in “Enforcement & 
Monitoring Guidelines for Sand Mining” issued by MoEFCC in 2020 (to be 
supplemented with “Sustainable Sand Mining Management Guidelines, 2016”) which 
need to be followed and details of information is to be furnished in the DSR. Detailed 
information as per guidelines should be provided in the document.  

13. In Annexure-A of Proceedings of Sub-collector-BLS where the list of minerals in respect 
of Balasore subdivision is given, the status of mineral-mining and lessee details are not 
mentioned.  
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14. In DSR, under heading 3 (Table), The list of mining leases in the district .... Name & 
Address of Lessee, Lease details are not there for the quarries which are in non-working 
status.  

15. In Annexure V of DSR, Sl. No. of quarries viz. A1, A2, B1, B2...C1, C2....D1, D2,.E1, 
E2,..., F1 etc. are mentioned as lease numbers which should be rectified.  

16. In Annexure-VII, no. of tippers/day is not given for all quarries. 
2. Whether SEAC recommended the proposal – Yes, the proposal was placed in the SEAC meeting 

held on 06.03.2025 and the after detailed discussion, the SEAC, Odisha recommended that the 
SEIAA, Odisha may consider for approval of the DSR of Balasore for implementation, subject to 
insertion/correction of the above as observed by the SEAC. 

3. The SEIAA, Odisha has raised clarification to project proponent as per the SEAC observation on 
the following points and the PP has clarified the points and accordingly, modified the DSR data as 
follows: 

Sl. 
N
o. 

Raised ADS Compliance to the ADS 

01 In item no 3, in the table given some leases are marked 
as non-working. Reasons for non-working may page 32 
of 46 please be mentioned against each case. Some 
columns are left blank against existing leases which 
may please be filled up or detailed reasons for nil 
information may be given. In some cases, it is 
mentioned DOCS not available. Correct and full 
information may please be provided.  

The table in item No. 3 has been updated and 
all required data has been duly incorporated. 
Please refer to item No. 3 in the updated DSR 
copy for details. 

02 In item no. 6, as against total 50 no of leases data for 21 
leases is provided. This data shall be provided for all 
sources and river wise. 

In item no. 6, data for a total of 50 leases has 
been provided, categorized river-wise. 

03 Information for items a, b and c after item 11 is not 
given. Also details of drainage system with description 
of main rivers not given. 

The information for items (a), (b) and (c) 
after item no. 11 has been updated. 
Additionally, details of the drainage system, 
including the name of the main river stream, 
along with its length, width, area for mineral 
concession and mineral potential are 
provided in the table under Item No. 11. 

04 Annual deposition details not furnished. The replenished volume is considered the 
annual deposition. Annual deposition data is 
provided only for operational or settled 
sources; however, it could not be furnished 
for non-operational sources. Please refer to 
the table in Item No. 6. 

05 In Annexure I(b) three desiltation locations are given. 
Details of desiltation proposed may be given. 

Three desiltation locations are listed in 
Annexure I(b); however, the desiltation 
process has not yet been proposed in 
Balasore district. 

06 In Annexure II (and some other Annexures like IV and 
V) some columns are left blank or marked as NA. 
Complete information may be provided or justification 
for not providing information shall be given. 

In Annexure II, all previously blank spaces 
have been filled in accordance with office 
records. 

07 Absence of contiguous cluster may please be rechecked 
and confirmed 

The data for contiguous clusters has been 
provided. 

08 Route map is not given. The route map has been submitted in tabular 
format in Annexure IV, detailing the length 
of the transportation route, the number of 
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vehicles and the names of the villages, Map 
attached as Annexure-I. 

09 In forwarding letter reference of NGT order dated 
16.07.2024 in OA no 18/2023/EZ filed by Shri 
Haripada Manna -Vrs- State of Odisha is mentioned. 
Details of the case, directions of Hon’ble Court along 
with copy of order may please be furnished. 

A copy of the NGT ORDER (oa No. 
18/2023/EZ) is annexed herewith. 
Annexure-II 

10 As per sub divisional committee reports field visits 
have been conducted by the committee of Nilgiri Sub 
Division from 20.11.2024 to 22.11.2024 and for 
Balasore sub division from 07.11.2024 to 12.11.2024. 
Copy of the reports of field visits may be appended with 
the draft DSR. 

The Sub-Divisional Committee’s field visit 
reports have been annexed herewith. 
Annexure-III 

11 As per the procedure laid out for preparation of DSR in 
the notification dated 25.07.2018 of MoEF & CC the 
main objective of preparation of DSR is to ensure the 
following- “Identification of areas of aggradations or 
depositions where mining can be allowed and 
identification of areas of erosion and proximity to 
infrastructural structures and installations where 
mining should be prohibited and calculation of annual 
rate of replenishment and allowing time for 
replenishment after mining in that area”. Details as per 
above objective are not given. 

The DSR has been prepared in accordance 
with the MOEF&CC notification dated 
25.07.2018, the Enforcement & Monitoring 
Guidelines for Sand mining 2020, the 
Sustainable Sand Mining Guidelines 2016 
and other relevant government orders. 

12 Further, there are provisions mentioned for DSR 
preparation in “Enforcement & Monitoring Guidelines 
for Sand Mining” issued by MoEF&CC in 2020 (to be 
supplemented with “Sustainable Sand Mining 
Management Guidelines, 2016”) which need to be 
followed and details of information is to be furnished 
in the DSR. Detailed information as per guidelines 
should be provided in the document.  

The DSR has been prepared in accordance 
with the MoEF&CC notification dated 
25.07.2018, the Enforcement & Monitoring 
Guidelines for Sand Mining 2020, the 
Sustainable Sand Mining Guidelines 2016, 
and other relevant government orders.  

13 In Annexure A of Proceedings of Sub-Collector BLS 
where the list of minerals in respect of Balasore 
subdivision is given, the status of mineral-mining and 
lessee details are not mentioned.  

The table in Item No.3 provides details on the 
status of mineral mining along with 
information about the lessees.  

14 In DSR, under heading 3 (Table), The list of mining 
leases in the district ….. Name & Address of Lessee, 
Lease details are not there for the quarries which are in 
non-working status.  

The table under Item No.3 has been 
completed as per the given instructions.  

15 In Annexure V of DSR, Sl. No. of quarries viz. A1, 
A2…, B1, B2….C1, C2…D1, D2, …..E1, E2,…., F1 
etc. are mentioned as lease numbers which should be 
rectified.  

The lease numbers shall be assigned 
sequentially as serial numbers, such as A1, 
A2, …., B1, B2….., and so on.  

16 In Annexure-VII, no. of tippers / day is not given for all 
quarries.  

In Annexure VII, the number of tippers per 
day is provided for all quarries.  

The Lists of Sand Sources of Balasore included in DSR are as follows: 

SL. 
NO 

TAHASIL 
Name of River/ 
Stream 

Name of the Mineral AREA 

Replenished 
volume 
/Mineable 
Resource in Cum 

Remarks 

1 Basta SUBARNAREKHA 
AMBAKURUCHI SAND 
SOURCE 

7.40 
acre/2.99Ha 

8173.94 
Replenishment study 
report has been done 

2 Basta SUBARNAREKHA DEVOG SAND SOURCE 
12.35 
acre/5.00 Ha 

12888.3 
Replenishment study 
report has been done 
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3 Basta SUBARNAREKHA DHITPURA SAND SOURCE 
12.35 acre. 
/5.00 Ha 

7653.92 
Replenishment study 
report has been done 

4 Basta SUBARNAREKHA 
KADARAYAN SAND 
SOURCE 

12.350 acre. 
/5.00Ha 

18790.5 
Replenishment study 
report has been done 

5 Basta SUBARNAREKHA 
BENAPURA -II SAND 
SOURCE 

14.52 
acre/5.876Ha 

Not predictable 
presently 

Currently submerged 
under water 

6 Basta SUBARNAREKHA 
BENAPURA-I SAND 
SOURCE 

12.45acre/5.0
14Ha 

33671 
Mineable resource as 
per the drone survey 

7 Basta SUBARNAREKHA 
GOPINATHPUR SAND 
SOURCE 

12.355acre/5.
00Ha 

30000 
Newly proposed 
Source 

8 Jaleswar SUBARNAREKHA 
SIKHARPUR SAND 
SOURCE 

10.63Ac/ 4.3 
Ha 

9132.45 
Replenishment study 
report has been done 

9 Jaleswar SUBARNAREKHA 
RAJNAGAR SAND 
SOURCE 

13.55 acre. 
/5.48 Ha 

41825.856 
Replenishment study 
report has been done 

10 Jaleswar SUBARNAREKHA 
GOBARDHANPUR SAND 
SOURCE 

12.00 acre/ 
4.85Ha 

61411 
Mineable resource as 
per the drone survey 

11 Jaleswar SUBARNAREKHA 
SEKH SARAI SAND 
SOURCE(KA) 

14.00 acre/ 
5.66Ha 

38901.85 
Replenishment study 
report has been done 

12 Jaleswar SUBARNAREKHA 
CHALANTI SAND 
SOURCE 

14.00 acre/ 
5.66Ha 

40216 
Mineable resource as 
per the drone survey 

13 Jaleswar SUBARNAREKHA BALIKBAD SAND SOURCE 
14.85 acre/ 
6.009Ha 

11656.8 
Mineable resource as 
per the drone survey 

14 Jaleswar SUBARNAREKHA BALIAPAL SAND SOURCE 
12.00 acre/ 
4.856 Ha 

Not predictable 
presently 

Currently submerged 
under water 

15 Jaleswar SUBARNAREKHA 
SEKH SARAI SAND 
SOURCE(Kha) 

15.00 acre/ 
6.07 Ha 

4131.9 
Mineable resource as 
per the drone survey 

16 Jaleswar SUBARNAREKHA 
RIVER BLOCK -KHA SAND 
SOURCE 

13.00 acre/ 
5.26 Ha 

37939.5 
Mineable resource as 
per the drone survey 

17 Jaleswar SUBARNAREKHA 
PRAHARAJPUR (KA) 
SAND SOURCE 

13.00 acre/ 
5.26 Ha 

48644 
Mineable resource as 
per the drone survey 

18 Jaleswar SUBARNAREKHA 
MANKIDIA SAND 
SOURCE (GA) 

35 acre/ 
14.16Ha 

153552 
Mineable resource as 
per the drone survey 

19 Jaleswar SUBARNAREKHA 
CHORMARA (CHANDI 
BASTI) SAND SOURCE 

10.00 acre/ 
4.046 Ha 

Not predictable 
presently 

Currently submerged 
under water 

20 Jaleswar SUBARNAREKHA 
MANKIDIA SAND 
SOURCE (KHA) 

40 acre/ 
16.187Ha 

49609.2 
Mineable resource as 
per the drone survey 

21 Jaleswar SUBARNAREKHA 
MAKRAMPUR SAND 
SOURCE 

15.00 acre/ 
6.07 Ha 

101374 
Mineable resource as 
per the drone survey 

22 Jaleswar SUBARNAREKHA 
GOBARGHATA SAND 
SOURCE 

17.50 acre/ 
7.08Ha 

51512 
Mineable resource as 
per the drone survey 

23 Jaleswar SUBARNAREKHA 
PRAHARAJPUR SAND 
SOURCE (KHA) 

15 acre/ 
6.07Ha 

17075 
Mineable resource as 
per the drone survey 

24 Jaleswar SUBARNAREKHA 
MANKIDIA-KA SAND 
SOURCE 

20.00 acre/ 
8.09 Ha 

25023.1 
Replenishment study 
report has been done 

25 Jaleswar SUBARNAREKHA 
RIVER BLOCK-KA SAND 
SOURCE 

14.00 acre / 
5.665 Ha 

49102.5 
Mineable resource as 
per the drone survey 

26 Jaleswar SUBARNAREKHA 
BILASHPUR SAND 
SOURCE 

80.20 acre/ 
32.456 Ha 

161719.5 
Mineable resource as 
per the drone survey 

27 Jaleswar SUBARNAREKHA MALIPAL SAND SOURCE 
12.355acre/5.
00Ha 

30000 
Newly proposed 
Source 

28 Jaleswar SUBARNAREKHA 
RAYANRAMCHANDRAP
UR SAND BED 

20.38Ac/8.24
7Ha 

30000 
Newly proposed 
Source 

29 Baliapal SUBARNAREKHA 
PALABEGUNIA SAND 
BED 

8.88 acre/ 
3.60 Ha 

40262 
Replenishment study 
report has been done 

30 Baliapal SUBARNAREKHA BADHAPAL SAND BED 
8.36acre/ 
3.38Ha 

20103 
Replenishment study 
report has been done 

31 Balasore BUDHABALANGA 
KASABA - DAHAPADA 
SAND SOURCE 

101.35 acre/ 
41.015Ha 

54633 
Mineable resource as 
per the drone survey 

32 Remuna BUDHABALANGA 
SAHUPADA & DUMUDA 
SAND SOURCE 

12.35 
acre/5.00Ha 

1654.11 
Replenishment study 
report has been done 

33 Remuna BUDHABALANGA 
AMBULKUDA SAND 
SOURCE 

12.300 
acre/4.997Ha 

15407.02 
Replenishment study 
report has been done 

34 Remuna BUDHABALANGA 
MAKANDA SAND SAIRAT 
SOURCE 

12.22 
acre/4.945Ha 

14836 
Mineable resource as 
per the drone survey 

35 Remuna BUDHABALANGA 
GAMBHARIA 
RUDRAGOPALPUR SAMIL 
NAHARPATANA 

94.99 
acre/38.44Ha 

Not predictable 
presently 

Currently submerged 
under water 
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36 Remuna BUDHABALANGA 
KATHASANGADA SAND 
SOURCE-2 

2.60 
acre/1.052Ha 

2981.977 
Replenishment study 
report has been done 

37 Remuna BUDHABALANGA 
KATHASANGADA SAND 
SOURCE-1 

9.75 
acre/3.945Ha 

5485.333 
Replenishment study 
report has been done 

38 Basta JALAKA RIVER 
MATHANI & PUNSITA 
SAND BED 

3.08 acre. 
/1.246Ha 

132 
Mineable resource as 
per the drone survey 

39 Remuna SUNAI PURUKHI SAND SOURCE 
12.300 
acre/4.997Ha 

3443.37 
Replenishment study 
report has been done 

40 Remuna SUNAI 
Hatiagand Mukundapur 
Patripal sand sairat 

12.35 
acre/4.99Ha 

19.8 
Mineable resource as 
per the drone survey 

41 Remuna SUNAI 
Udambar sand sairat 
source 

8.20 
acre/3.318Ha 

7964 
Mineable resource as 
per the drone survey 

42 Remuna SUNAI 
BAITABANKA SAND 
SOURCE 

12.20 
acre/4.937Ha 

6541 
Mineable resource as 
per the drone survey 

43 Niligiri SUNAI PUNDAL-1 SAND BED 
12.350 
acre/5.00Ha 

5894.28 
Replenishment study 
report has been done 

44 Niligiri SUNAI PUNDAL-2 SAND BED 
3.40Ac/1.37H
a 

Not predictable 
presently 

Currently submerged 
under water 

45 Niligiri SUNAI 
DUMAGANDIRA-
LAICHHANPUR SAND 
BED 

12.350 
acre/5.00Ha 

787.02 
Replenishment study 
report has been done 

46 Niligiri SUNAI 
BAINCHANARANPUR-I 
SAND BED 

12.35 
acre/4.99Ha 

5409.92 
Replenishment study 
report has been done 

47 Niligiri SUNAI BALIPAL SAND BED 
12.300 acre. 
/4.97Ha 

12407.64 
Replenishment study 
report has been done 

48 Niligiri SUNAI PRATAPPUR SAND BED 
12.250 
acre/4.95Ha. 

4054.43 
Replenishment study 
report has been done 

49 Niligiri SUNAI 
BAINCHANARANPUR-3 
SAND BED 

8.70Ac/3.520
Ha 

47961 
Mineable resource as 
per the drone survey 

50 Niligiri SUNAI AJODHYA SAND BED 
12.35 acre. 
/5.00Ha 

8923 
Mineable resource as 
per the drone survey 
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Annexure-III 

Cluster & Contiguous Cluster details 

Clusters: 

River Name 
Cluster 

No. 
Lease No Location (Riverbed / Patta Land) Village Area (in Ha) 

Total 

Excavation 

(Cum) 

Total Mineral 

Excavation (Cum) 

Subarnarekha 1 

A1 

Ambakuruchi Sand Source, MOUZA 

AMBAKURUCHI KHATA NO :304, PLOT: 

1450, (AREA 7.400 AC),KISSAM :NADI, 

Longitude 87°12'05.4" TO 

87°12'16.5",Latitude 21°43'54.7" TO 

21°43'46.6" 

MOUZA- AMBAKURUCHI 2.69Ha 18499 14029 

A2 

Devog Sand Source, MOUZA DEVOG 

KHATA NO :392, PLOT: 1178, (AREA 12.350 

AC),KISSAM :NADI,Longitude 87°12'30.00" 

TO 87°12'42.8",Latitude 21°44'05.1" TO 

21°44'16.3" 

MOUZA-DEVOG 4.5 Ha 124188 99657 

Subarnarekha 2 

A6 

Benapura-II Sand Quarry, MOUZA  

BENAPUR, KHATA NO:152, PLOT: 285, 

(AREA 14.52  AC), KISSAM: NADI,  

MOUZA  -BENAPUR 5.876Ha 58760 35256 

D5 

Chalanti Sand Source  Mouza-Chalanti,  

Latitute 21˚46' 53" N to 21˚ 47' 2.8"N, 

Longitude 87˚ 09' 58"E to 87˚ 10' 10.2"E˚  

Khata No-384   Plot No-738 kissam Nadi 

MOUZA-CHALANTI 5.66Ha 18130 15000 

Budhabalanga 3 

B2 

SAHUPADA & DUMUDA SAND SOURCE , 

MOUZA SAHUPADA & DUMUDA, KHATA 

NO:223,281, PLOT: 237,238,239,240,15, 

(AREA 12.35 acers KISSAM:NADI, 

Longitude-86°54'51.6" TO 86°55'13.2", 

Latitude -21°33'51.6" TO 21°33'56.2" 

MOUZA SAHUPADA & 

DUMUDA 
5.00Ha 51821 44177 

B10 

Kathasangada-I  Sand Quarry,         

Mouza- Kathasangada, Khata No. 286, 

Plot No. 123 Area Ac 0.30 dec, Plot No. 

145, Area Ac. 1.52 dec & Mz. Haladia, 

Khata No. 458, Plot No. 1456 area Ac 

6.00 dec, Plot No. 1952 area Ac 7.93 

Latitute 21˚33' 18.4" N to 21˚ 33' 34.3"N, 

Longitude 86˚54' 42.4"E to 86˚ 54' 49.7"E˚ 

MOUZA-. KATHASANGADA 5.26 Ha 27875 24074 
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Subarnarekha 4 

D1 

 Sikharpur Sand Source      Mouza-

Sikharpur,    Khata No- 496                      

Plot No- 1910, 1900 Kissam- Nadi,  Latitute 

21˚47' 44.4" N to 21˚ 47' 58.2"N, Longitude 

87˚ 12' 20"E to 87˚ 12' 38.9"E˚  

MOUZA-SIKHARPUR 4.856 Ha 46040 35666 

D2 

Rajnagar Sand  Bed, Mouza-Rajnagar,    

Khata No- 377    Plot No- 1295/1300 

Latitude- 21ᶿ48' 20.9" N to 21ᶿ48' 30.9"N 

Longotude-87ᶿ12' 43.2" E to 87ᶿ12' 52.2"E 

MOUZA-RAJNAGAR 5.48 Ha 27122 19353 

Subarnarekha 5 

D4 

Sekhsarai Ka Sand Source       Mouza-

Sekhsarai,    Khata No-142                       

Plot No-02 Kissam Nadi,   Latitute 21˚45' 

26.1" N to 21˚ 45' 29.5"N, Longitude 87˚ 10' 

17.8"E to 87˚ 10' 20.9"E˚  

 MOUZA-SEKHSARAI 5.66Ha 42487 37874 

D8 

Sekhsarai Kha Sand Source             

Mouza-Sekhsarai,    Khata No- 142                      

Plot No- 2  Kissam Nadi,  Latitute 21˚46' 

38.9" N to 21˚ 46' 56.3"N, Longitude 87˚ 09' 

45"E to 87˚ 09' 58.3"E˚ 

 MOUZA-SEKHSARAI 6.07 Ha 60703 36422 

Subarnarekha 6 

D9 

     River Block Kha Sand Source   Mouza-

River Block,    Khata No- 175                      

Plot No- 1 Kissam -Nadi, Latitute 21˚48' 

51.5" N to 21˚ 49' 1.9"N, Longitude 87˚ 12' 

56.5"E to 87˚ 13' 6.1"E˚   

  MOUZA-RIVER BLOCK 5.26 Ha 23763 20000 

D18 

River Block Ka  sand source           Mouza-

River Block,    Khata No- 175                      

Plot No- 01, Kissam Nadi,  Latitute 

21˚48'32.9" N to 21˚ 48' 41.8"N, Longitude 

87˚ 13' 3.8"E to 87˚ 13' 14.8"E˚      

  MOUZA-RIVER BLOCK  5.665 Ha 23525 20000 

Subarnarekha 7 

D10 

 Praharajpur Ka Sand Source,  Latitute 

21˚52' 17.5" N to 21˚ 52' 33.2"N, Longitude 

87˚ 15' 9.7"E to 87˚ 15' 15.2"E˚    Mouza-

Praharajpur,    Khata No- 466                     

Plot No- 1923 Kissam Nadi 

MOUZA-PRAHARAJPUR  5.26 Ha 55440 48740 

D16 

Praharajpur Kha Sand Source,    Mouza-

Praharajpur,    Khata No- 466,                      

Plot No- 1923 

MOUZA-PRAHARAJPUR 6.07Ha 60703 36422 

Subarnarekha 8 D11 

Mankidia Sand Source "Ga"Mouza-

Mankidia,    Khata No- 618                     

Plot No- 1677 

MOUZA-MANKIDIA 14.16Ha 141640 84984 
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D13 

Mankidia Sand Source "Kha"  Mouza-

Mankidia,    Khata No- 618                     

Plot No- 1677 

MOUZA-MANKIDIA 16.187Ha 161874 97124 

D17 

Mankidia Sand Source "Ka", Mouza-

Mankidia,    Khata No-818                   Plot 

No-01, Longitude 87˚ 14' 13.8"E to 87˚ 14' 

28.4"E˚ 21˚56' 21" N to 21˚ 56' 32.2"N,    

MOUZA-MANKIDIA 8.09 Ha 2,02,325 1,78,528 

 

Contiguous Clusters: 

River 

Name 

 

Contiguous 

Cluster No. 

 

Cluster No 

 

Number of 

leases in the 

cluster 

 

Location 

(Riverbed/ Patta 

Land) 

 

Distance 

between 

clusters 

 

Village 

 

Area of 

Cluster 

(Ha) 

 

 

Total Mineral 

Excavation. (Ton) 

 

NA NA NA NA NA NA NA NA NA 
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File No.: 551213/797-MINB2/09-2025
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA), 

ODISHA)

***

Dated 28/10/2025

To,

M/s. Orissa Chrome Export & Mining Company Limited
Sri Manas Ranjan Mohapatra, Power of Attorney Holder/Authorized Representative M/s Orissa Chrome 
Export & Mining Company Ltd. (Lessee/Successful Bidder)
A-65/1, Nayapalli, Bhubaneswar- 12 , KHORDHA, ODISHA, 751012
odisha_chrome@yahoo.com

Subject: Amendment in Environmental Clearance (EC) letter no. 2534/SEIAA dt. 04.09.2021 granted to the 

project of Sikharpur River Sand Bed under the provision of the EIA Notification 2006 -regarding.

Sir/Madam,
This is in reference to your application submitted to SEIAA , Odisha vide proposal number 

SIA/OR/MIN/551213/2025 dated 11/09/2025 for grant of an amendment in regard to allowing 
extraction quantity of sand as per Annual Rate of Replenishment Study (ARRS) report in 

prior Environmental Clearance (EC) to the project of Sikharpur River Sand Bed over an area of 
10.63 acres or 4.30 hectares in village Sikharpur under Jaleswar Tahasil in Balasore 
District, Odisha in favour of Sri Manas Ranjan Mohapatra, Power of Attorney Holder/Authorized 
Representative M/s Orissa Chrome Export & Mining Company Ltd. under the provision of the EIA 
Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC25C0107OR5622013A

(ii) File No. 551213/797-MINB2/09-2025

(iii) Clearance Type Amendment in EC

(iv) Category B2

(v) Schedule No./ Project Activity 1(a) Mining of minerals

(vii) Name of Project

Submission of Replenishment Study Report for 
Sikharpur River Sand Bed over an area of 10.63 
acres or 4.30 hectares in village Sikharpur under 
Jaleswar Tahasil in Balasore District, Odisha.

(viii) Location of Project (District, State) BALESHWAR, ODISHA

(ix) Issuing Authority SEIAA, odisha

(x) EC Date 11/09/2025
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(xi) Applicability of General Conditions NO

(xii) Status of implementation of the project

3. In view of the particulars given in the Para-1 above, the project proposal interalia including 
Form-4 (Part A, B & C) were submitted to the SEIAA, Odisha for an appraisal by the State Level 
Expert Appraisal Committee (SEAC) under the provision of EIA notification 2006 and its 
subsequent amendments thereto. 
 
4. The above-mentioned proposal has been considered by SEAC in its meeting held on 18.10.2025. 
The minutes of the meeting and all the project documents are available on Parivesh portal which 
can be accessed from the Parivesh portal by scanning the QR Code above. 
 
5. The brief about the reasons for an amendment requested along with the brief on the salient 
features of the project as submitted by the project proponent in Form- 4 (Part A, B & C) and as 
presented before SEAC and the details of the amendment of EC are annexed as Annexure- 2. 
 
6. The proposal was placed in the SEAC meeting held on 18.10.2025 under the provisions of EIA 
Notification 2006 and its subsequent amendments and after detailed deliberations in the matter and 
the SEAC recommend the proposal for Sand mining may be allowed for 7234 cum can be allowed .
 
7. The SEIAA, Odisha has examined the proposal in 247th meeting held on 24.10.2025 in 
accordance with the extant provisions of the Environment Impact Assessment (EIA) Notification, 
2006 & further amendments thereto and based on the recommendations of the SEAC and hereby 
accords amendment in Environment Clearance letter no./Identification No.2534/SEIAA dt. 

04.09.2021  for the instant proposal of Sikharpur River Sand Bed over an area of 10.63 acres or 4.30 
hectares in village Sikharpur under Jaleswar Tahasil in Balasore District, Odisha to Sri Manas Ranjan 

Mohapatra, Power of Attorney Holder/Authorized Representative of M/s. Orissa Chrome Export & Mining 
Company Limited the successful bidder/lessee is allowed for extraction quantity of sand 7234 cum with 
average depth of 0.32 meter for one year from the date of issue of this letter and the method of mining 
shall be as per the approved Mining Plan under the provisions of EIA Notification, 2006 and as 
amended thereof subject to compliance of EC conditions, general instructions issued vide EC letter 
dated 04.09.2021 and following additional specific conditions as mentioned in Annexure-1. The 
other stipulated terms and conditions of the original EC letter initially granted remain the same.
Stipulations
Sl. Descriptions Stipulation
(i) Lease Area: 10.63 acres or 4.30 ha

The PP shall maintain safety and stability of Riverbanks i.e. 3 
meter or 10% of river width whichever is more for protection 
of river bank and

1. 

7.5-meter safety zone from all sides of lease boundary.2. 

No stream should be diverted for the purpose of sand mining. 3. 

(ii) No Mining 
Zone:
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No natural water course and/ or water resources are obstructed 
due to mining operations.

The PP shall maintain 50 meters as no mining zone from the 
embankment as stipulated in the sustainable sand mining guideline, 
2016. The Mining Officer shall ensure the compliance of the 
condition during mining operation

4. 

(iii) Maximum 
Depth of 
Mining:

0.32 meter as per Annual Rate of Replenishment Study (ARRS) 
report.

(iv) Method of 
Mining:

The method of mining  is Semi-mechanized as per approved Mining 
Plan

(v) Permitted 
Quantity:

7234 cum with average depth of 0.32 meter for one year from the 
date of issue of this letter and the method of mining shall be as per the 
approved Mining Plan

(vi) Validity Period 
of EC:

The EC is valid for one year from the date of issue of this letter.
Further extension of EC will be considered after submission of ARSS 
report prepared through ORSAC empanel agency or NABET 
Consultant as per the prescribed guidelines and duly authenticated by 
the Mining Officer along with EC compliance.

(vii) ARRS report The Annual Rate of Replenishment Study (ARRS) is to be conducted 
through ORSAC empanel agency or NABET Consultant as per the 
prescribed guidelines in subsequent years.

8.  No Working Zone: - The lessee shall ensure that no sand mining is carried out in the areas as 
specified below: -

During the rainy season;•

Within the water channel or stream flow area throughout the year;•

 Mining shall not be undertaken in a mining lease located in 200-500 meter of bridge, 200 meter 
upstream and downstream of water supply/irrigation scheme, 100 meter from the edge of 
National Highway and railway line, 50 meters from a reservoir, canal or building, 25 meters 
from the edge of State Highway and 10 meters from the edge of other roads except on special 
exemption by the Sub-Divisional level Joint Inspection Committee.

•

The mining or any ancillary activity shall not in any way disturb the flow pattern of the river 
water during the non-monsoon period.

•

No stream shall be diverted for the purpose of sand mining and no natural water course shall be 
obstructed.

•

Sand mining operations shall not affect the existing sources for irrigation / drinking water / 
industrial purposes.

•

The natural sand dunes, if any, near or surrounding the lease area shall not be disturbed.•

Mining shall be carried out under strict adherence to provisions of OMMC Rules, 2016, Enforcement & •
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Monitoring Guidelines for Sand Mining (EMGSM), 2020. Sand Policy of Govt. Of 
Odisha dated 02.09.2021  are made there-under as applicable

9.  Transport Safeguards:

No transportation of the minerals shall be allowed on any road passing through 
villages/habitations without prior explicit permission.

•

Transportation of minerals through existing rural roads can be allowed only by the concerned 
Govt. Department/ Gram Panchayat/BDO after required strengthening such that the carrying 
capacity of the road is increased to handle the mineral carrying truck traffic. The project 
proponent shall bear the cost towards the widening and strengthening of existing public roads in 
case the same is proposed to be used for the project.

•

Project proponents shall ensure that the transport of minerals will be as per IRC Guidelines with 
respect to complying with traffic congestion and traffic density.

•

Vehicles hired for transportation of minor minerals from the site should be in good condition 
and should have pollution check certificates and should conform to applicable air and noise 
emission standards and should be operated only during non-peak hours. Speed of vehicle be 
regulated and in no case >30 Kms / hr be allowed.

•

The vehicles shall not be overloaded and shall be covered with Tarpaulin. The Tahasildar/ 
Mining Officer may collect an appropriate additional road maintenance levy from the lessee as 
part of the lease conditions on the basis of quantum of mineral transported, and utilize the 
proceeds of the levy for proper maintenance of the extraction paths and roads to prevent their 
degradation on account of plying of mineral carrying trucks.

•

Water spraying should be made on the village road to control particulate matter (dust particles) 
pollution in surrounding air during transportation from the quarry. Garland drain shall be 
constructed on the hill slope to arrest downward flow of particulate matter with rainwater. 
 
10. Other Environmental Conditions: -The Project Proponent shall follow all the provisions 
of Sand Policy of Govt. Of Odisha dated 02.09.2021 for this sand mining project.

•

The Tahasildar/ Mining Officer shall take adequate measures to prevent unauthorized mining;•

The project proponent should carry out river bed sand mining manually by engaging local 
laborers to check over exploitation of sand at the source;

•

The lessee shall ensure safety of human life and livestock from accidents in case the village / 
any habitation is very near the mining lease area.

•

At the end of mine closure, the proponent shall immediately remove all the sheds put up in the 
quarry and all the equipment in the area before closure of the quarry.

•

11. Half-yearly Compliance Report: -It shall be mandatory for the project management to submit 
half yearly compliance reports on the status of implementation of the above stipulated 
environment. The project authority is mandatory to upload the compliance report of EC conditions 

Page 4 of 8Page 4 of 8SIA/OR/MIN/551213/2025

145



including results of monitored data, as applicable in the website of the Ministry for monitoring of 
EC Conditions. No hard copy and soft copy required to submit to SEIAA, Odisha, failing which 
EC is liable to be revoked. 
 
 12. Concomitant Monitoring: - The conditions stipulated in the environmental clearance will be 
closely monitored on the ground by the lease granting authority, i.e. the Tahasildar/mining officer, 
who shall ensure compliance of the stipulated conditions and take corrective measures promptly in 
case of any non-compliance and also ensure that the project proponent submits half yearly 
compliance reports. 
 
 13. Independent Monitoring: -The concerned Regional Office of the MoEF & CC/ SPCB, 
Odisha shall periodically monitor compliance of the stipulated conditions as applicable for this 
project. The project authorities should extend full cooperation to the MoEF & CC officer(s)/SPCB 
officer(s) by furnishing the requisite data / information / monitoring reports. 
 
 14. Revocation of EC: - The SEIAA, Odisha may revoke or suspend the EC, if implementation of 
any of the above conditions is not satisfactory. The SEIAA, Odisha reserves the right to alter 
/modify the above conditions or stipulate any further condition in the interest of environment 
protection. 
 
 15. Change in Ownership of Lease: - This EC shall not be transferred without the permission of 
SEIAA, Odisha. The Tahasildar/ Mining Officer shall inform the SEIAA of any change in 
ownership of the mining lease. No mining is allowed without transfer of EC as per provisions of 
the para 11 of EIA Notification, 2006, as amended from time to time.
 
 16.  The SEIAA, Odisha reserves the right to alter/modify the above conditions or stipulate any 
further condition in the interest of environment protection. 
 
 17. The Environmental Clearance to the aforementioned project is under provisions of EIA 
Notification, 2006. It does not tantamount to approvals/consent/permissions etc. required to be 
obtained under any other Act/Rule/regulation. The Project Proponent is under obligation to obtain 
approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, to the project. 
 
 18. The PP is under obligation to implement commitments made in the Environment Management 
Plan (EMP) which forms part of this EC. 
 
 19. The EC is valid for one year from the date of issue of this letter. 
 
 20.  General Instructions:

The project proponent shall prominently advertise it at least in two local newspapers of the 
District or State, of which one shall be in the vernacular language within seven days indicating 
that the project has been accorded environment clearance and the details of SEIAA website 
where it is displayed.

1. 
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The copies of the environmental clearance shall be submitted by the project proponents to the 
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of 
the Government who in turn must display the same for 30 days from the date of receipt.

2. 

The project proponent shall have a well laid down environmental policy duly approved by the 
Board of Directors (in case of Company) or competent authority, duly prescribing standard 
operating procedures to have proper checks and balances and to bring into focus any 
infringements/deviation/violation of the environmental / forest / wildlife norms / conditions.

3. 

An action plan for implementing EMP and environmental conditions along with a responsibility 
matrix of the project proponent (during construction phase) and authorized entity mandated with 
compliance of conditions (during operational phase) shall be prepared. The year wise funds 
earmarked for environmental protection measures shall be kept in a separate account and not to 
be diverted for any other purpose. Six monthly progress of implementation of the action plan 
shall be reported to the Ministry/Regional Office along with the Six-Monthly Compliance 
Report.

4. 

Concealing factual data or submission of false/fabricated data may result in revocation of this 
environmental clearance and attract action under the provisions of Environment (Protection) 
Act, 1986.

5. 

The Regional Office of MoEF & CC, Bhubaneswar, SPCB, Odisha and the lease granting Authority 
shall monitor compliance of the stipulated conditions. The project authorities should extend full 
cooperation to the officer (s) of the Regional Office by furnishing the requisite data / 
information/monitoring reports.

6. 

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a 
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010

7. 

21.   This issues with the approval of the Competent Authority
 

Copy To

Additional Chief Secretary, Forest, Environment & Climate Change Dept., Government of 
Odisha for information.

1. 

Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan, A/118, Nilakantha 
Nagar, Unit-8, Bhubaneswar for information.

2. 

The Director of Mines, Steel & Mines Dept, Govt. of Odisha Bhubaneswar for information.3. 

Additional Principal Conservator of Forests, Integrated Regional Office (IRO), Ministry of 
Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information.

4. 

Chairman, Central Pollution Control Board, CBD-cum-Office Complex, East Arjun Nagar, New 
Delhi-110032 for information.

5. 

Chairman/Member/Member Secretary, SEIAA for information.6. 
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Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-VIII, 
Bhubaneswar for information.

7. 

Collector & DM, Balasore , Sub-Collector, Balasore , Deputy Director of Mines, Bhadrak, DFO, 
Balasore, RO, SPCB, Balasore, Tahasildar, Jaleswar/Mining Officer, Balasore for Information and 
necessary action.

8. 

Guard file for record/Website/Parivesh Portal9. 

Annexure 1

Additional EC Conditions

The replenished extraction quantity of sand limited to 7234 cum with average depth of mining is 0.32 
meter for one year from the date of issue of this letter and the method of mining shall be as per the 
approved Mining Plan. Further extension of EC will be considered after submission of ARSS report 
prepared through ORSAC empanel agency or NABET Consultant as per the prescribed guidelines and 
duly authenticated by the Mining Officer.

1. 

The PP shall maintain 50meters as no mining zone from the embankment. The Mining Officer 
shall ensure that no sand shall be extracted from the river embankment within 50 meters 
distance during mining operation.

2. 

The EC is valid for one year from the date of issue of this letter.3. 

The Annual Rate of Replenishment Study (ARRS) is to be conducted through ORSAC empanel agency 
or NABET Consultant as per the prescribed guidelines in subsequent year.

4. 

The PP shall implement the EMP with a budgetary allocation as proposed in the EMP report 
during EC application.

5. 

The PP shall plant 250 nos. of tree species like Banyan (Ficus benghalensis), Peepal (Ficus 
religiosa), Neem (Azadirachta indica), Jamun(Syzygium cumini), Mango (Mangifera indica), 
Karanj(Pongamia pinnata), Arjun(Terminalia Arjuna), Jackfruit (Artocarpus heterophyllus), 
Siris (Albizia lebbeck), etc.. as part of tree plantation campaign "Ek Ped Maa Ke Naam" and 
the details of the same shall be uploaded in the MeriLiFE Portal (https://merilife.nic.in).The PP 
shall submit the status of plantation during every six-months (06) compliance of EC conditions 
with geo-coordinating photographs.

6. 

The compliance of EC conditions of said quarry shall be monitored by DEIAA, concerned lease 
granting Authority either Mining Officer or Tahasildar, RO, SPCB, Odisha and Integrated 
Regional Office of MoEFCC, Bhubaneswar as per MoEF & CC, Govt. of India S.O. 141(E) in 
EIA Notification dated 15.01.2016.

7. 

As per the MoEF & CC, Govt. of India Office Memorandum (OM) dated 14.06.2024 and in 
accordance with EIA Notification 2006 and as amended, all the Project Proponents (PP) are required to 
upload their Half Yearly compliances in PARIVESH 2.0 on the environmental conditions stipulated in 
the Environmental Clearance (EC) letter in a timely manner on or before 1st June and 1st December of 
each calendar year.

8. 

Page 7 of 8Page 7 of 8SIA/OR/MIN/551213/2025

148



 
Annexure-2 

1. Proposal in brief: 
The highlights of the proposal as ascertained from the application and as revealed from 
proceedings/discussion held during the meeting of SEIAA, are given as under. 

(i) This is a proposal for amendment of EC of Sikharpur River Sand Bed over an area of 10.63 
acres or 4.30 hectares in village Sikharpur under Jaleswar Tahasil in Balasore District, 
Odisha. 

(ii) The project proponent has obtained EC from SEIAA, Odisha vide EC letter no. EC 
Identification No.– 2534/SEIAA dt. 04.09.2021 for Sikharpur River Sand Bed over an area 
of 10.63 acres or 4.30 hectares in village Sikharpur under Jaleswar Tahasil in Balasore 
District, Odisha. 

(iii)  Transfer of EC was issued vide EC Identification No. EC24C0107OR5683073T dated 
09.04.2024 in favour of M/s. Orissa Chrome Export & Mining Company Limited. 

(iv) During EC application the PP has submitted required documents along with mining plan 
where it is mentioned that mineable reserve of the proposed sand bed is 35666 cum with 
depth of sand deposition was 0.6 to 2.0 meter and proposed for annual extraction quantity of 
sand-35000 cum. 

(v) The SEIAA allowed 12000 cum of sand for 1st year subject to submission of ARRS report by 
15.10.2022. 

(vi) In the EC compliance report, the PP has mentioned that 2050 cum of sand has been extracted 
from the source in 1st year. 

(vii) The PP has submitted ARRS report done by M/s. Geo Image Systems Private Limited, 
Bhubaneswar with mentioned that the pre-monsoon survey was done on 10.06.2024 with RL 
point 2.36 meter and the post-monsoon was done on 08.11.2024 with RL point 2.69 meter 
and quantity of sand replenished 7233.88 cum with depth 0.32 meter and the proposed 
production is 7233.88 cum    

(viii) The lease agreement was made on 12.06.2024 for a period of 5 years.  
(ix) Any deficiencies/omission have been noticed in the above documents-Nil 

2. Deliberation in SEAC Meeting - The proposal was placed in the SEAC meeting held on 
18.10.2025 and the SEAC decided to recommend the proposal for grant of Modification of EC as 
per the Replenishment Study Report with maximum quantity up to 7233.88m3 of sand in the 
common safe workable area 21994.18m2. 
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“ANNEXURE -10”: Typed copy of the Document for Ready Reference. 

 

REGIONAL OFFICE, BALASORE STATE POLLUTION CONTROL 

BOARD, ODISHA 

(FOREST, ENVIRONMENT & CLIMATE CHANGE DEPT, GOVT OF GOISHA Plot No. 

1602, Ganeswarpur, Balasore-756019) 

No. 4649 / CTO-3565                                                       Date- 10/11/2025 

                                                                                           By Regd. post 

CONSENT ORDER NO. 180 / 2025-26/APC&WPC 

Sub: Consent under Section 25/26 of Water (P&CP) Act, 1974 and Section 21 of   

         Air (P&CP) Act, 1981 

Ref: Your Online Application No. 6967669 

Consent is hereby granted under Section 25/26 of Water (Prevention and Control 

of Pollution) Act, 1974 and 21 of Air (Prevention & Control of Pollution) Act, 

1981 and the Rules framed there under to 

Name & address of the Sand Bed:  Sikharpur Sand Bed at Sikharpur village over  

Plot No. 1900 & 1910 of Khata No.496 

measuring an area Ac. 10.63 Dec. under Jaleswar 

Tahasil in the district of Balasore 

Name of the Occupier & Designation: 

Sri Manas Ranjan Mohapatra, Power of Attorney 

Holder/Authorized Representative M/s Orissa Chrome Export 

& Mining Company Ltd (Lessee/Successful Bidder) 

Address At. Sikharpur village under Jaleswar Tahasil, Dist. Balasore 

This consent order is valid for the period up to 27.10.2026 

This consent to operate is granted based on amendment Environmental Clearance 

issued vide EC Identification No. EC25C01070R5622013A, dt 28.10.2025, 

Mining Plan approved by Mining Officer, Baripada Circle, Banpade & subjected 

to validity of lease 

This consent order is valid for the product quantity, specified outlets, discharge 

quantity and quality specified chimney/stack, ermission quantity and quality of 
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ermissions as specified below This consent is granted subject to the general and 

special conditions stipulated therein 

 

A. Details of Products Manufactured 

Sl. No.                           

 

Product 

 

 

Quantity in m³ 

 

1 Sand 

 

7234 

 

B. Discharge permitted through the following outlet subject to the standard 

Xx 

Xxx 

xxxxx 

C. Emission permitted through the following stack subject to the prescribed 

standard  

Xx 

Xxx 

Xxxx 

D. Disposal of solid waste permitted in the following manner 

Xx 

Xxx 

Xxxx 

E. GENERAL CONDITIONS FOR ALL UNITS 

1. The consent is given by the Board in consideration of the particulars given in 

the application. Any change or alternation or deviation made in actual practice 

from the particulars furnished in the application will also be the ground liable for 

review/variation/revocation of the consent order under section 27 of the Act of 

Water (Prévention & Control of Pollution) Act, 1974 and section 21 of Air 

(Prevention & Control of Pollution) Act, 1981 and to make such variations is 

deemed fit for the purpose of the Acts 

2.The industry would immediately submit revised application for consent to 

operate to this Board in the event of any change in the queensity and quality of 
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raw material/and products/manufacturing process or quantity /quality of the 

effluent rate of emission/air pollution control equipment /system etc. 

3. The applicant shall not change or alter either the quality or quantity or the rate 

of discharge or temperature or the route of discharge without the previous written 

permission of the Board 

4. The application shall comply with and carry out the directives/orders issued by 

the Board in this consent order and at all subsequent times without any negligence 

on his part conditions of this consent order, the applicant shall be liable for legal 

action as per the provisions of the Law/Act 

5. The applicant shall make an application for grant of fresh consent at least 90 

days before the date of expiry of this consent order 

6. The issuance of this consent does not convey any property right in either real 

or personal property or any exclusive privileges nor does any injury to private 

property or any invasion of personal rights, nor any infringement of Central State 

laws or regulation 

7. This consent does not authorize or approve the construction of any physical 

structure or facilities or the undertaking of any natural water course 

8. The applicant shall display this consent granted to him in a prominent place for 

perusal of the public and inspecting officers of this Board 

9. An inspection book shall be opened and made available to Board's Officers 

during the visit to the factory 

10. The applicant shall furnish to the visiting officer of the Board any information 

regarding the construction, installation or operation of the plant or of effluent 

treatment system air pollution control system/stack monitoring system any other 

particulars as may be pertinent to preventing and controlling pollution of Water 

Air 

11. Meters must be affixed at the entrance of the water supply connection so that 

such meters are easily accessible for inspection and maintenance  and for other 

purposes of the Act provided that the place where it is affixed shall in no case be 

at a point before which water has been taped by the consumer for utilization for 

any purposes whatsoever 

12. Separate meters with necessary pipe-line for assessing the quantity of water 

used for each of the purposes mentioned below 

a) Industrial cooling, spraying in mine pits or boiler feed. 
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b) Domestic purpose 

C) Process 

13. The applicant shall display suitable caution board at the place where the 

effluent is entering into any water body or any other place to be indicated by the 

Board, indicating therein that the area into which the effluents are being 

discharged is not fit for the domestic use/bathing 

14. Storm water shall not be allowed to mix with the trade and/or domestic 

effluent on the upstream of the terminal manholes where the flow measuring 

devices will be installed 

15. The applicant shall maintain good house-keeping both within the factory and 

the premises. All pipes, valves, ser proof Floor washing shall be admitted into the 

effluent collection system only and shall not be allowed to find areas 

16. The applicant shall at all times maintain in good working order and operate 

as efficiently as possible all treatment of control install or used by him to achieve 

with the term(s) and conditions of the consent. 

17. Care should be taken to keep the anaerobic lagoons, if any, biologically active 

and not utilized as mere stagnation ponds. The art lagoons should be fed with the 

required nutrients for effective digestion Lagoons should be constructed with 

sides and bottom made impervious  

18.The utilization of treated effluent on factory's own land, if any, should be 

completed and there should be no possibility of effluent gaining into any drainage 

channel or other water courses either directly or by overflow 

19.The effluent disposal on land if any, should be done without creating any 

nuisance to the surroundings or inundation of the lands at any time 

20. If at any time the disposal of treated effluent on land becomes incomplete or 

unsatisfactory or create any problem or becomes a matter o dispute, the industry 

must adopt alternate satisfactory treatment and disposal measures 

21. The sludge from treatment units shall be dried in sludge drying beds and the 

drained liquid shall be taken to equalization tank 

22. The effluent treatment units and disposal measures shall become operative at 

the time of commencement of production 

23. The applicant shall provide port holes for sampling the emissions and access 

platform for carrying out stack sampling and provide centrical outlet points and 

other arrangements for chimneys/stacks and other sources of emissions so as to 
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collect samples of emission by me Board the applicant at any time in accordance 

with the provision of the Act or Rules made therein 

 

24. The applicant shall provide all facilities and render required assistance to the 

Board staff for collection of samples/stack monitoring inspection 

25. The applicant shall not change or alter either the quality or quantity or rate of 

emission or install replace or alter the air pollution coo equipment or change the 

raw material or manufacturing process resulting in any change in quality and/or 

quantity of emissions, without the previous written permission of the Board 

26. No control equipment’s or chimney shall be altered or replaced or as the case 

may be erected or re-erected except with the previous approval of the Board 

27.  The liquid effluent arising cut of the operation of the air pollution control 

equipment shall treated in the manner and to io of standards prescribed by the 

Board in accordance with the provisions of Water (Prevention and Control of 

Pollution) Act, 1974 (as amended) 

28. The stack monitoring system employed by the applicant shall be opened for 

inspection to this Board at any time. 

29. There shall not be any fugitive or episodal discharge from the premises 

30. In case of such episodal  discharge/emissions the industry shall  take 

immediate action to bring down the emission within the limits prescribes by the 

Roard in conditions/stop the operation of the plant Report of such accidental 

discharge /emission shall be brought to the notice of the Board within 24 hours 

of occurrence. 

31. The applicant shall keep the premises of the industrial plant and air pollution 

control equipment’s clean and make all hoods, pipes, valves stacks/chimneys leak 

root The air pollution control equipment’s location inspection chambers. 

sampling port holes shall be made easily accessible at all times. 

32. Any upset condition in any of the plant/plants of the factors which is likely to 

result in increased effluent discharge/ emission of air pollutants and or result in 

violation of the standards mentioned above shall be reported to the Headquarters 

and Regional Office of the Board by fax/speed post within 24 hours of its 

occurrence 

33. The industry has to ensure that minimum three varieties of trees are planted 

at the density of not less than 1000 trees per acre. The trees may be planted along 
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boundaries of the industries or industrial premises. This plantation is stipulated 

over and above the bulk plantation of trees in that area 

34 The solid waste such as sweeping, wastage packages empty containers 

residues sludge including that from air pollution control equipment’s collected 

within the premises of the industrial plants shall he disposed of scientifically to 

the satisfaction of the Board, so as not to cause fugitive emission, desi problems 

through leaching etc., of any kind 

35.All solid wastes arising in the premises shall be properly classified and 

disposed of to the satisfaction of the Board by  

i.) Land fil in case of inert material, care being faker to ensure that the maternal 

does not give rise to leachate which may percolate into ground water or carried 

away with storm run-off. 

ii.) Controlled incineration, wherever possible in case of combustible organic 

material 

iii.) Composting, in case of bio-degradable material 

36. Any toxic material shall be detoxicated if possible, otherwise be sealed in steel 

drums and buried in protected areas after obtaining approval of this Board in 

writing. The detoxication or sealing and burying shall be carried out in the 

presence of Board's authorized persons only Letter of authorization shall be 

obtained for handling and disposal of hazardous wastes 

37.  If due to any technological improvement or otherwise this Board is of opinion 

that all or any of the conditions referred to above requires variation (including the 

change of any control equipment either in whole or in part, this Board shall after 

give the applicant an opportunity of being heard. vary all or any of such condition 

and thereupon the applicant shall be bound in comply with the conditions so 

varied 

38. The applicant, his/heirs/ legal representatives or assignees shall have no clam 

whatsoever to the condition or renewal of this consent after the expiry period of 

this consent 

39. The Board reserves the right to review, impose additional conditions or 

condition: revoke change or alter the terms and conditions of this consent 

40. Notwithstanding anything contained in this conditional letter of consent, the 

Board reserves to it the right and power under section 27(2) of the Water 

(Prevention & Control of Pollution) Act, 1974 to review any ar-d/or all the 
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conditions imposed herein above and to make such variations as deemed fit for 

the purpose of the Act by the Board 

41. The conditions imposed as above shall continue to be in force until revaved 

under section 27(2) of the Water (Prevention & Control of Pollution) Act 1974 

and section 21 A of Air Prof 

42.  In case the consent fee is revised upward during this period, the industry  snell 

pay the differential fees to the Board (for the remaining years) to keep the consent 

order in force If they fail  to pay the amount within the period stipulated by the 

Board the consent order will be revoked without prior notice. 

43. The Board reserves the right to revoke/refuse consent to operate at any time 

during period for which consent is granted in case any violation is observed and 

to modify/ stipulate additional conditions as deemed appropriate 

F. SPECIAL CONDITIONS 

1. Dust suppression measures on haul roads, transportation roads and stockpile 

areas shall be carried out by spraying water through mobile/fixed water 

tanker/sprinklers. 

2. The rejected sand, if any, shall be disposed in low laying area inside the lease 

hold area 

3 Domestic effluent, if any, generated from mine shall be discharged to soak pit 

via septic tank constructed as per BIS specification. 

4. Ambient air quality inside the mining lease area shall be maintained as per 

National Ambient Air Quality Standards, 2009 (Enclosed Annexure-II). 

5. The truck in which sand is to be transported shall be covered with tarpaulin to 

prevent spillage. The speed of the trucks shall be kept moderate ie 15 km per hour 

to prevent undue noise and other problems 

6. The lessee shall abide by the provisions of E (P) Act 1986 and Rules framed 

thereunder 

7. The lessee shall undertake that in case of consent fee is revised upward during 

this period he/she shall pay the differential fees to the Board (for the remaining 

years) to keep the consent order in force if he/she fails to pay the amount within 

the period stipulated by the Board the consent order shall be revoked without 

prior notice 
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8. The Board reserves the right to revoke/refuse consent at any time during this 

period or to modify/ stipulate additional conditions as deemed appropriate in case 

any violation is observed 

The occupier must comply with the conditions stipulated in section A, B, C, 

D, E and F to keep this consent order valid 

 

To 

Sri Manas Ranjan Mohapatra 

(Power of Attorney Holder/Authorized Representative) M/s Orissa Chrome 

Export & Mining Company Ltd. 

At. Jagannathpur, PO Janhia, Soro 

Dist. Balasore Odisha 756045 

                                                                                  REGIONAL OFFICER 

Memo No. 4650                           dt.10/11/2025 

Copy forwarded to 

1. The Member Secretary, S.P.C Board Odisha, Bhubaneswar 

2. The Collector & District Magistrate, Balasore 

3. The Mining Officer Balasore 

4. Copy to Guard file 

                                                                                  REGIONAL OFFICER 
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4/4/26, 2:03 PM 

Generated through Indiapost website on: 4/4/2026, 2:0233 pm 

Consignment/MO Tracking Report 
Consignment/MO Number: EO857144162IN 

Article Number: 

EO857144162IN 

Booked At: 

jaleswar H.O 

Origin Pincode: 

756032 

Event 

Item Booked 

Item bagged 

Department of Posts 
Government of India 

Ministry of Communications 

Item Received 

Item bagged 

Item Dispatched 

Item Dispatched 

Item received at Destination 

Taken out for delivery 

Item Delivered(Addressee) 

Article Type: 

SP_INLAND_DOC 

Booked On 

09/03/2026, 11:18:03 

Delivered On: 

10/03/2026, 16:18:31 

Date 

09/03/2026 

09/03/2026 

India Post 

Time 

10/03/2026 

11:18:03 

09/03/2026 21:57:12 

15:03:38 

10/03/2026 02:55:16 

10/03/2026 03:29:04 

10/03/2026 

05:15:02 

10/03/2026 08:25:21 

10/03/2026 09:07:00 

16:18:31 

Destination 

Balasore H.0 

Destination Pincode 

756001 

Office 

Jaleswar H.0 

jaleswar H.O 

Balasore ICH 

Balasore ICH 

Balasore ICH 

Balasore RMS L2U 

Balasore H.O 

Balasore H.0 

Balasore H.0 

Remarks 

Delivered 

htps://www.indiapost.govinlrack-resullarticle-racking/u2FsdGVkX1%2BRPIpONRYVEJUCObpWCAPVkpsJo9GUL2S0TJeBatb8G23s71YiC� 
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                                                                                                ANNEXURE- 12 

 

G.P.S PHOTO COPY OF THE PRIVATE RESPONDENT OF SHIKHARPUR SAND 

SOURCE  IS EXTRACTING SAND BY ENGAGING HEAVY MACHINERY, INCLUDING 

EXCAVATORS, THEREBY CAUSING SERIOUS DAMAGE TO THE SUBARNAREKHA 

RIVER ECOSYSTEM. 
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/26, 11:15 AM 

Schedule I Form No.39-A 
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. 

0100 
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624 
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GR:1640 
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 ANNEXURE-13: ENGLISH TRANSLATED COPY OF THE 

DOCUMENT. 

 

Schedule I Form No. 39-A 

KHATIYAN 

 

Mouza: Chakahari                                                          Tahasil: Jaleswar 

Police Station: Raibania                                                 Tahasil No.: 90 

Police Station No.: 90                                                     District: Balasore 

 

Tenant’s Name: Government of Odisha 

1) Khata Number as per 

Settlement: 

85 

2) Tenant’s Name, 

Father/Husband’s 

Name, Caste, 

Residence: 

Reserved land 

3) Swatwa             

4) Deya  Jalakar Khajana sesh Nistar 

sesh 

Total 5) Increase 

Khajana 

Details 

       

6) Bishesha 

Anusanga, if 

available  

 

 

 

 

BLANK SPACE FOR STAMPING 

Last date of Publication: 16.12.1986 

Khajna / Royalty date: 
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Khatiyan Sl No – 85 Mouza: Chakahari District: 

Balasore 

Plot No Kissam Kissam 

Details 

Rakba 

ACRE DEC HEC 
 

Mantabya 

7 8 9 1 0 11 12 

245/286 Bandha River bund o 0100   

245/287 Bandha River bund o 1200   

248/288 Bandha River bund o 0500   

244 Gochar   3 0200   

248 Community 

Forest 

 7 0100   

    5 plots   10 2100   
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That the land situated at Mouza Chakahari, Khata No. 85, Plot No. 248, 

classified as ‘Community Forest’, has been encroached upon by the private 

respondent, who has illegally constructed a private road over the forest land 

in the adjacent area near the Shikharpur Sand Source, without obtaining 

any permission from the competent authority, thereby causing damage to 

trees. The GPS photographs in support of the same are annexed hereunder. 
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                                                                                              ANNEXURE- 14 

The G.P.S. photographs annexed herewith clearly demonstrate that mining 

activities are being carried out during night hours at Shikharpur Sand 

source by Private respondent, which is strictly prohibited. 
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REEN KUPEES 

TACK 

OA No. 

BETWEEN 

FORM OF VAKALATNAM.. 

Stode 

odisaa. 56086 

Advocate 

IN THE.NATIoNAL GREEN TAUNAL, EASTERN 
Z0NE BENCH, KOLWATA 

DievARANJAN PARIK 

NELFAREEND 

Accepted as above, 

Advocate 

Bkran Manond 

Received from the executant(s) 
Satisfied and accepted as I hold 
no Brief for the other side. 

Know all men by these Presents, that by this Vakalatnama 

I/We BikmoM Manondi, aged about HOead So 

Accepted as above 

Advocate 

Accepted as above 

Advocate 

Appellant / Respondent/Petitioner / Opposite Party the aforesaid Revision /Appeal / 

Case do hereby appoint and retain and Sri. e PRATMK DASH, 

ENNo0-1262OIS 9859847414, Mukeh Kurnor Poloi 

Accepted as above 

- Versus -

Advocate(s) to appeal for melus, in the above case and to conduct and prosecute 
(or defend) the same and all proceedings that may be taken in respect of any 
application connected with the same, or any decree or order passed therein including 
all applications for return of documents or receipts of any moneys that may be payable 

to melus in the said case and also in applications for review, appeals under Orissa 
High Court Order and in application for leave to appeal to Supreme Court, IWe 
authorise my / our Advocate(s) to admit any compromise lawfully in the said case. 
Dated the ..olo4... 20Q6 

ocsha onol hee Respondent / Opp. Party (s) 

Advocate 

Accepted as above 

28)ad.a (Ro 

of. 

Advocate 

INDIA 

Accepted as above 

agà TWwO RUPEES 

Advocate 

Accepted as above 

Advocate 

Accepted as above 

Appellant/ Petitioner (s) 

a TWO RUPEES 

INDIA 

SIGNATURE OF EXECUTANT(S) 

INDIA 
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